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‘LEGISLATIVE ASSEMBLY
"~ Friday, 6th August, 1943.

The Assembly met in the Assembly Chamber of the Council. House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the

Chair.

‘

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS

CaiEr ENGINEEBRS AND COMMANDERS, RovaL ENGINEERS, IN MILITARY
. ENGINEERING SERVICE. '

222, *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the War Sccretary
be pleased to state the total number of Chief Engineers and Commanders,
Royal Engineers, in the Military Engineering Service in India? How many
of them are Indians? '

(b) With reference to the answer to starred question No 276 asked hy Mr.
Muhammad Azhar Ali on the 81st March, 1942, will the Honourable Member
please state how many Indians have been appointed to these posts since April
1st, 10422

(c) How many of them are Musalmans?

Mr. 0. M. Trivedi: (a) Chief Engineers 4.

Commanders, Royal Engineers 34.

One of the latter is an Indian.

(b) One Indian has been appointed Commander, Royal Engineers.

(¢) None.

MissiNG INDIAN SoLpIERs AND OFFICERS IN FAr Easr.

283. *Mr. Nabi Baksh Illahi Baksh Bhatto: Will the War Secretary be
pleased to state the number of those Indian soldiers and officers who were
gerving in the far East and whose fate is still unknown?

Mr. C. M, Trivedi: Officers ... 860
Viceroy’s Commissioned Officers ... ... 1,487
Indian Other Ranks o ... 171,693

It is known that many are prisoners of war, but the Japanese refusal to
submit nominal rolls of prisoners of war in their hands to the Protecting Power
for onward transmission to the countries concerned makes it very difficult to
list our casualties under killed, missing and prisoners.

ONE-SCHOOL PROGRAMME ASSISTANTS OF THE ALL-INDIA RaDIO.

294. *Mr, Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable
Member for Information and Broadcasting be pleased to state if it is a fact
that nearly all the Programme Assistants in the All-India Radio belong to
the same school of literature and represent the same school in the programmes?

(b) What is the number of Urdu (or Hindustani) poeriis in blank verse
broadcast from Delhi, Lucknow and Lahore within a year?

(¢).Is the Honourable Member aware of the fact that in Urdu blank verse
does not exist and certain Programme Assistants and a Programme Director
are giving it much more prominence than it deserves?

(d) Does the Hopnourable Member propose to suggest to the Controller of
Broadcasting to ses that Programme Assistants are posted to each station so
as to represent all schools of Indian literature?

The Honourable Sir Sultan Ahmed: (a) Government are not aware that
there are any recognised and well-defined ‘‘schools’’ of literature, nor is it a
fact that the programmes reflect any such onesidedness as the Honourable
Member suggests.

(b) Two.

(c) and (d). I am going into all these questions and hope to come to definite
conclusion within the near future.

‘4m ) A



472 LEGISLATIVE ASSEMBLY. [8TE Auc., 1943.

SETTLEMENT OF KAZAKS IN INDIA.

€25. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Honourable the
Defence Member be pleased to state what arrangements have been made for
the settlement of Kazaks in India?

(b) How many of them have settled in Hyderabad and Bhopal?

The Honourable Malik Sir Ferox Khan Noon: (a) Pending arrangements for
the permanent settiement of the Kazaks, they were maintained by the Govern-
ment of India in a camp at Tarnawa in the Hazara District in the N.-W. F. P.

(b) 128 families have gone to Bhopal, but none have gone to Hyderabad.

Mx. Muhammad Nauman: May I know what particular facilities they were
-offered in British India, if they wanted to settle here ? )

The Homourable Malik Sir Ferox Khan Noon: None.

Mr. Lalchand Navalral: Have they come to stay here permanantly ?

The Honourable Malik Sir Ferozx Khan Noon: I am afraid T have not
usked themn that question. ’
mﬂk‘ Muhammad Yamin Khan: Why were they removed from the Kohat

Astrict, ? :

The Honourable Malik 8ir Feroz Khan Noon: They were not in Kohat Dis-
trict.

Sardar Sant 8ingh: What is the meaning of the word ‘Kazak’? Is it a
Persian word ? '

The Honourable Malik Sir Feroz Khan Noon: You will have to consult

seme school master about that. .

INDIANS CONNECTED WITH THE INDIAN ARMY, Navy AND AIR Forcrk 1IN
SouTH AFRICA.

228, *Mr. Govind V. Deshmukh: Will the War Secratary please state:

(a) if there are any Indians connected with the Indian Army, Navy and
Air Force in South Africs; .

(b) the treatment.they are having as regards their residence and travel in
South Africa;

{¢) what amenities they are having; and : .

(d) who pays for the expenses incurred on maintaining them in South
Africa?

Mr. C. M, Trivedi: (a) None, Sir.

(). (e) ard (d). Do not arise.

&xns IN HigH SALARIED P0s?s IN INFORMATION AND BROADCASTIRG DEPARTMENT.

227. *Bardar Sant Bingh: Will the Honourable, Member for Information aud
Brordcasting please state the number of posts in his Department carrying
salaries of Rs. 400 per mensem and over, and the number of Sikhs enjoying
such salaries? What is the highest salary paid to a 8ikh in his Department?

The Homourable 8ir Sultan Ahmed: There are 123 posts carrying salaries
of Rs. 400 and over per month in the Department of Information and Broad-
easting. Of these only one is a member of the Sikh community and he draws
s salary of Rs. 700 p. m. )

Sardar Sant Singh: Will ths Honourable Member kindly take steps to
eomplete the quota of the Sikhs in the higher posts in the Department under
him ?

‘The Honourable Sir Sultan Ahmed: I do not know the quota.

Sardar Sant Singh: Will the Honourable Member try to find out what is
the quota of the Sikhs in his department ? .

The Honourable Sir Sultan Ahmed: As far as I know there is no quota.

S1KHS IN TEMPORARY MINISTERIAL PosTs 1IN CERTATIN OFFICES.

298. *Sardar Sant Singh: (a) Will the Honourable the Home Member
kindly state the total number of ministerial posts (temporary and for the
duration of War) created from the 1st September, 1939, to the st July, 1943,
# the following offices, separately:
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(i) Director General, Posts and Telegraphs,
(i) War Transport Department,

(iii; Labour Department,

(iv) Communications Department,

(v) Food Department,

(vi) Information and Broadcasting Department,
(vii) Intelligence Bureau, :
(viil) Finance Department, and

(ix) Auditor General of India?

(b) How many of these were filled by Sikhs?.

The Honourable Sir Reginald Maxwell: The inforimation ‘is not readily
available and its collection would involve an-amount of time'and labour that -
would not be justifiable in war time. '

Sardar Sant Singh: May T ask the Honourable Member if he does not feel
that his Department should keep statistics of the various cominimities recruite.
as a result of the Circular of July 1934 ? ) '

The Honourable Sir Reginald Maxwell: Yes, but not in the form asked for.

Sardar Sant Singh: Am I to understand that the Honourable Member is
oot going to collect this information because of the fact that the Sikhs are
very few in number ? o ‘

The Honourable Sir Reginald Maxwell: That is not the reason. It will
nvolve very extensive examination of the records of these departments for a
period of five years and would involve a great desl of work.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Sardar Sant Singh: May I put one more question, because from my
community’s point of view, this is a very important question and Government .
is avoiding an answer ? -

Mr. President (The Honourable Sir Abdur Rahim): The next question has
been called. : : '

PowER OF THE HEAD OF A DEPARTMENT TO REFUSE TO ACCEPT RESIGNATION OF A
' TEMPORARY GOVERNMENT SERVANT.

229, *Sardar Sant Singh: (a) Will the Honourable the Howme Member
kindly state whether the head of an office or Department has any power to
refuse to accept the resignation tendered by a temporary Government servant
in accordunce with the terms of his appointment?

(b) Is the Honourable Member aware that such a power is being exercised
by some heads of offices without assuring or guaranteeing a perranent sppoint-
ment to such persons?

The Honourable Sir Reginald Maxwell: (a) Yes, by virtue of the provisions
of the Essential Services (Maintenance) Ordinance, 1941.

(b) I am prepared to take it from the Honourable Member that cases of
the kind referred to in' his question have occurred. Not all temporary
employees are eligible for permanent employment, and even in the case of
those who are not it is not always in the public interest to allow them to
resign their appointments when they want to do so.

Sardar Bant Singh: May I ask if that Ordinance applies to permanent
servants or applies to temporary hands as well?

The Honourable Sir Reginald Maxwell: To all.

) Sardar gant Singh: Is Government at liberty to discharge a man at any
time they like ? .

The Homourable Sir Reginald Maxwell: That depends upon the terms of
the employment in each case. ' -

Sardar Sant Singh: May I know if there is any justice in the position that
the ‘Government can discharge a man at any time but that the man canpot
leave the service for getting a permanent post elscwhere ?- .

Mr. President (The Honourable 8ir Abdur Rahim): That is an.arg'ument.‘)

A2



474 LBGISLATIVE ASSEMBLY. [6ra Auc., 1943.

POLICY OF GOVERNMENT re ALLOWING PRIVATELY CONGRESS ACTIVITIES, FROM
INSIDE THE JAIL. ’

£30. *Mr. H. A. Sathar H. Essak Sait: Will the Honourable the Home
Member be pleased to state:

(a) whether he has seen the statement issued by Mrs. Rukmini l.akshmipathi
published on page 4 in the Hindu, dated the 11th May, 1943, under the heading
““Central Assembly Bye-election’’, in whieh the following passage cccurs—

““On April 6, Sri K. Kamaraj Nadar, President, Tamil Nadu Provincial Con-
gress Committee, now a detenu in the Amraoti- District Jail, wrote to me,
authorising me to set up a Congress candidate for the bye-election. The office-
vearers of the Tamil Nadu and Andhra Provincial Congress Committees and
most of the members of their respective Working Committees are in the same
jail. Recently when there were proposals to hold elections to tie l.egislative
Council they were unanimously in favour of running Congress Party candidates
and letters to that effect were received in January last. Having this as a prece-
dent, action was taken on the authority specifically communicated tc me from
the Amraoti jail in a letter censored by the jail authorities’’; and

(b) whether it is the policy of Government to allow privately the Congress
tu carry on their normal activities, to hold meetings, and to give directions from
inside the jail?

;lt;ho Homourable 8ir Reginald Maxwell: (a) Yes.

) No.

Mr. H. A. Sathar H. Essak Sait: How is it that these letters are exchanged -
through the jail authorities ?

The Homourable Sir Reginald Maxwell: 1 have no information that they

Mr. H. A. Sathar H. Essak Sait: The statement that has appeared in the
Hindu has not been contradicted either by the Congress or the Government?

The Honourable Sir Reginald Maxwell: The mere fact that the statement
has not been contradicted does not mean that it is true. So far as I know,
the statement might réfer to one letter which was written to Mrs. Satyamurti’
or some one else by a security prisoner on behalf of Kamaraj Nadar. This
letter contained a remark that as Mr. Satyamurti was dead she should see that
his place was properly filled and this remark was not censored as no political
significance was attached to it at the time. '

Mr. H. A. Sathar H. Essak B8ait: Then the statement made by
Mrs. Lakshmipathi is not according to facts ?

The Honourable Sir Reginald Maxwell: It was according to her own inter-
pretation of them.

STOPPAGE OF MESSAGES FROM RELATIVES IN INDIA TO INDIANS IN JAPANESE
OcCoUPIED ISLANDS.

231. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Informa-
tion and Broadcasting be pleased to state whether it is a [act that the
Director, External Service, All-India Radio, Delhi, has intimated to the public
that messages or information from relatives in India will not be sent henceforth
to Indians in islands in the occupation of Japan? If so, why? -

(b) What steps do Government -propose to take to ensure that the news
of welfare of the families and relatives of Indians in countries now under the
Japanese domination are conveyed to them till they are freed? If not, why
not?

The Honourable 8ir Sultan Ahmed: (a) and (b). Messages for broadcast are
accepted by All-India Radio for all territories in Japanese possession including
Japan itself. The second part of part (a) and part (b) of the question do not,
therefore, arise.

Mr. Lalchand Navalral: Is it that the information is being received through
the All-India Radio from Japan and also intimations are being sent from here
over there mutually ? . ,

The Homourable Sir-Sultan Ahmed: The question is whether it is & fact
that the Director, External Service, All-India Radio has intimated to the public

are
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that messages or information from relatives in India will not be sent henceforth
and the answer to that is ‘No’.

Mr. Lalchand Navalrai: Then, may I take it that information is being
sent?
The Honourable Sir Sultan Ahmed: 32 messages a day.

DESIRABILITY OF STOPPING THE PUBLICATION OF The [ndian Information.

232. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Informa-
tion and Broadcusting be pleased to state whether it is a fact that Government
publishes a penodxcul entitled The Indian Information? If 8o, at what
intervals, and what are the expenses incurred, separately, on its editing, print-
ing and despatching?

(b) Have Government considered the relative cost of this publicktion as com-
pared with the advantages gained? 1f so, which is greater? : ]

(c) What is the annual consumption of newspriut on the production of The
Indian Information? Have Government considered the questlon of the publica-
tion being stopped, in view of the acute shortage of paper in the country?

(d) Is it u fact that the news published in Tae Indian Information are very
nld and obsolete which had come in the public press months before the issue
of The Indian Information? What purposes does The Indian Information serve?

(e) Is it a fact that the principal Information Officer of the Government
of India issues unofficial notes daily for information and publication by press
either as worded by him or used as back ground ‘material?-

(f) Is it n fact that Government communiqués and press notes are xssued
when necessary? Why then is The Indian Information continued to be pub-
lished as duplicating the press information of Government? Ts it” proposed
to close this periodical? If not, why not? '

The Honourable Sir Sultan Ahmed: (a) Yes. [ndian Inmformation is pub.
lished twice o month. The average »xpenses ircurred on its editing are
Rs. 1,220 a month. Information regarding the printing and despatching
charges has been called for and will be laid on the table of the House when
received.

(b) Yes. Government consider that the advantages of the - publication
outweigh the expenditure involved.

(¢) Indian Information is not printed on newsprint but on supercalendered
paper produced in India of which about 126 tons are consumeéd in a year. It
is not proposed to stop the publication but I would like to assure the Honour-
able Member that the needs of paper economy are constantly kept in view.

(d) Indian Pnformation does not pretend to be a newspaper. It is produced
mainly to serve as a reference record for the use of newspaper offices, libraries,
persons, institutions, etc., whose role is to inform the public, and it is supplied
only to those who ask for it.

(e) Yes.

(f) Yes. For reasons already stated it is not proposed to close the periodical.

. K. 0. Neogy: Will the Honourable Member consider the Cesirability of
umalgamatmg this publication with any cinema film magazine? In that case
the Honourable Member can be assured of having the portraits of Members of
the Executive Council printed as now.

The Honourable Sir Sultan Ahmed: I will seriously consider that!

Sir ¥. E. James: May. I ask the Honourable Member to recoilect for u
moment the debate in this House on the question of the shortage of paper and
the brave words which were then used by one. of his colleagues as to the repro-
duction of this journal in a smaller form, and ask why in spite of that, nothing
has heen done up-to-date?

The Honourable Sic Sultan Ahmed: Thc¢ number of pages has been reduced
and we have also tried to reduce the circulation. The question of reducing
the size of the magazine has been under very serious consideration and it 18
cniy because the present contractors could not srrange to print it in s reduced
size that we have not been able to do it. The moment the present eontract
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expires, we propose to give it to another publisher who has agreed to reduce the
size and have it in a smaller furm.

Pandit Lakshmi Kanta Maitra: Do the figures relate to the cost of the editing
of the journal?

The Honourable Sir Sultan Ahmed: Yes.

P&nd:lt Lakshmi Kanta Maitra: Do I understand that this editor was appoint-
ed by his Department some time ago for this specific purpose?

The Honourable Sir Sultan Ahmed: I must have notice of that question.

TrE ENQUIRY ENTRUSTED To DR. NEMENYI.

233. *Mr. T. T. Krighnamachari: Will the Honourable the Finance Member
please state:

(a) the terms and the scope of the enquiry entrusted to Dr. Ne}nenyi;

(b) the cost of the enquiry to Government; '

(c) the credentials pf Dr. Nemenyi for being entrusted with this work;
and(d) whether no Indian Economist of standing was available for the purpose;
(e) if Dr. Nemenyi has submitted his report to Government, if so, if it will
be made available to the public? .

The Honourable Sir Jeremy Raisman: (a) The object was to make a rapid
survey, by means of direct contacts both official and non-official, ¢f the opinions
held regarding present economic trends and the scope for ameliorative action
both in Central and provincial fields, and in Indian States;

(b) The total cost to Government will be about Rs. 6,000.

(¢) Knowledge and practical experience of economic, financial and currency
prcblems combined with widespread business contacts throughout Iadia and the
Indian States extending over a number of years.

(d) No other economist possessing the same personal qualifications was avail-
able for the immediate purpose:

(e) Dr. Nemenyi has already submitted a number of interim reports, but
it is not proposed to publish them. _

Mr. T. T. Krishnamachari: What was Dr. Nemenvi doing before he undertook
tlh: inquiry?

The Honourable Sir Jeremy Raisman: I understand that he had a business
appointment. )

Mr. K. 0. Neogy: Was he not also engaged in writing a book in rupport of
the Honourable Member's theories in connection with currency and finance?

The Honourable Sir Jeremy Raisman: As far as I am aware, he was not
actually engaged at that time on that particular book, but it is true that he had
published his views quite independently on the question of inflution.

Sardar Sant 8ingh: What are the academic qualifications of this gentleman?

The Honourable Sir Jeremy Ralsman: I cannot precisely quote ‘hem at this
moment, ’but he has been recognised for some time as being a competent
economist.

Dr. P. N. Banerjea: Recognised by whom?

The Honourable Sir Jeremy Raisman: By my predecessors. He was asso-
ciated, as far as T remember, with the Banking Inquiry Commission.

Sir Oowasjee Jehangir: Was this gentleman employed in India tefore?

The Hondurable Sir Jeremy Raisman: Yes, Sir.

Sir Oowasjes Jehangir: With whom was he employed?

The Honourable Sir Jeremy Raisman: He has been employed with an Indian
firm for some time.

Sir Oowasjee Jehangir: What is the name of that firm with whom he was
emploved?.

The Honourable Sir Jeremy Raisman: T do not know the precisc name of the
firm and I do not think this question is relevant. ’

Sir Oowasjee Jehangir: Wae he not employed with Birla Brothrs?

The Honourable 8ir Jeremy Raisman: So far as I am aware, that is not
correct. .
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Mr, Muhammad Ashar Ali: When the Honourable Member does not know
the qualifications of this gentleman, how cun he say that there wis none to be
found m India of those qualifications?

The Honourable Sir Jeremy Raisman: I have seen his qualifications and
know that they are perfectly ndequate.

Mr. Muhammad Azhar Ali: But the Honourable Member is not prepared
tu disclose them?

The Honourable Sir Jeremy Raisman: | did not say that. I do not happen
to hove such details ns the name of the University where he graduated from
before me at the moment.

Pandit Lakshmi EKanta Maitra: The Honourable Member said that this
gentleman is an economist and hag written a book on inflation. What views
did he express in that book? Were they in favour of the policy of the Gev-
ernment of India? '

The Honourable Sir Jeremy Raisman: Those views are expressed independ-

ently. .

ga.ndlt Lakshmi Kanta Maitra: Did he write that book before he joined the
office? :

The Honourable Sir Jeremy Raisman: He had written an article or a series
of srticles before he undertook this particular inquiry.

Pandit Lakshmi Kanta Maitra: Is it n fuct that because his views are favour-
able tc the Honourable Member's Department, he was taken in his Department?
Is there any foundation for that allegation?

The Honourable 8ir Jeremy Raisman: I do not think that will be a fair infex
ence. -

Mr. N. M. Joghi: May I ask whether the results of the inquiry made by the
Doctor will be published and supplied to the Members of the Legidlature?

The Honourable 8ir Jeremy Raisman: I have already anawered that ques-

tion.

Mr. N. M. Joghi: May 1 ask the Honourable Member to repent ihe reply?
The Honourable Sir Jeremy Ralsman: The answer was that it is not proposed
to publish- them. .

Mr. N. M, Joshi: Muy I ask whether the Honourable Member is aware that
this i-arned Doctor has completed a report which was circulated to the Members
of the Assembly?

The Honourable Sir Jeremy Raisman: 1t was not circulated by the Govern-
ment.

Mi. Govind V. Deshmukh: May 1 ask what attempts were ‘made to secure
an Indian of the required qualifications before the Honourable Member came
to the conclusion that no Indian of the required qualifications was to be found?

The Honourable Sir Jeremy Raisman: There are a number of economists
already in the employ of Government but such of them as might have been
suitabple were all too occupied at that time to be sent round the country.

Dr. P. N. Banerjea: Do the Universities of India not employ any economists
and ure they not suitable?

The Honourable Sir Jeremy Raisman: I must point out that this was not
merely an academic inquiry. It was an inquiry of a different nature. It was
as I said, in the nature of s practical survey of opinions held by irdividuals
and it was necesrarily to be conducted by an individual who had aiready made
certain contacts.

Sardar Sant Singh: As there has been a good deal of discussion in this House
on the question of inflation and other matters connected with t, will the Hom-
ourable Member be pleased to circulate thiz report as confidential to the Mem:
bers of this House? . :

The Honourable Sir Jeremy Ralsman: No, Sir. The value of reports of that
kind would be greatly diminished if they were not compiled entirely con-
fidentially. '

Pandit Lakshmi Kanta Maitra: Is this economist an Austrian? If so, was
he appointed on the re;ommendation of Herr Hitler?
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The Honourable Sir Jeremy Raisman: I believe he is of Hungarian origin.
[ think at the present time he is a naturalised British citizen.
CoNTROL OF CAPITAL ISSUES AND NEW JOINT STOCK COMPANIES STARTED WITH
GOVERNMENT PERMISSION.

234. *Mr. T. T. Krishnamachari: Will the Honourable the Financs Member
please state:

(8) whether Government have specifically laid down the type and nature of
Joint Stock Companies for the promotion of which permission will ke granted
hesides the general indications afforded by the Government communiqué on the
control of capital issues. to guide the Government Examiner of Capital 1ssues;
if 8o, what they are;

(b) how many Joint Stock Companies professing to have a capital of over
s lakh of rupees have been started with Governmment’s permission since the date
of the ordinance on the subject; and "

(c) if Government are satisfied that every one of these concerns that have
been started with Government’s permission, fill a basic need of the country?

The Honourable 8Sir Jeremy Raisman: (a) No. The final decision is that of
the Government. :

(b) Separate information is not aveilable distinguishing betwcen cowmpanies
with a capital of one lukh and less and companies with a capital of over one
lakh; but the total number of new. companies which have been allowed to issue
capital, up to 24th July, was 132.

{(¢) No, since in 88 out of the 182 cases, consent was given without special
scrutiny on the lines suggested by the Homourable Member either because
arrangements had already been carried very far when the control was introduced
or becnuse the concerns were private companies with petty capitai.

HARDSHIPS CAUSED BY THE NEW DEFENCE OF INpDIA RULE TAKING POWER TO
PROHIBIT ADVANCES AGAINST SPECIFIED COMMODITIES.

285. *Mr. T. T. Krishnamachari: Will the Honourable the Finance Member
please state: .

(a) whether Government had to amend the Defence of India Rules and add
a new clause No. 94B, taking power to prohibit advances against specified com-
modities by reason of any asppreciable increase in bank advances in'this country;

(b) whether Government are aware that the possibility of a blanket ban
of the nature contemplated in the new Rule being imposed is having a greatly
unsettling effect on the market; t

(c) whether Government considered that it could not have achigved its aim,
if any, by private negotiation with banking interests; if not, why mnot;

. (d) whether Government have taken into secount before acting in this matter,
the considerable quantity of distress selling and hardship that will reswlt to
interests who are not fortunately placed so as to command a large capitad of
vheir own; .

(e) what steps are being taken by Government to allay panic, and to safe-
guard the interests of the bona fide merchants and traders; and

(f) whether Govermment corftemplate putting a check on advaurces unsecured
by the mortguge of commodities?

The Honourable 8ir Jeremy Raisman: (a) No.

(t) No.

(¢) No  The making of advances is not confined to banking institutions so
that negotiations with banks even if practicable would not cover the whole field.

{d) and (e). No order has so far been issued under the new rule and ths
reaction produced by Government taking power to prohibit such advancas of
which +ne Honourable Member is perhiaps aware, is itself evidence +hat the former
high level of prices was ir large part due to speculation. Govermnent have
no reason to believe that should notification of any commodities vrove necessary
for this purpose, bona fide merchants and traders who d» not indulge in specula-
tion will suffer.
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(f) Not at present, thoush should such a course of setion at wny future

time appear desirable in the public interest, Government wouid 19% hesitate
to take such action as luy within their power.

. Mr. T. T. Krishnamachari: Arising out of the answer to part (s), may I ask
what is the reason which prompted the Government to issue this new Rule?

The Honourable Sir Jeremy Raisman: Because they thought it would have
a salutary effect. / .

Mr. T. T. Erishnamachari: Wus it merely to have the effect of a threat and
pething more? _

The Honourable Sir Jeremy Rafsman: No, Sir. It is not merely a threat
but it is a threat which can and which will be put into action if necessary.

Mr. T. T. Krishnamachari: May [ know if the Honourable Member is aware
thnt the Reserve Bank has issued instructions to Scheduled Banks not to take
notice of this new Rule?

The Honourable Sir Jeremy Raisman: I um not aware of thut. But I am
awere thut the Reserve Bank has told Banks that unless they exercise con-
siderable caution, they may provoke action in this way.

Mr. T. T. Krishnamachari: What is the estimate of the Govermmnent with
regard to the question of lowering of prices owing to the deflationary reactions
to this new Rule?

The Honourable Sir Jeremy Raisman: | must ask the Honourable Member
to roud the various market reports. There have been quite notable effects
on various indices.

Mr. T T. Krishnamachari: May [ ask if the Honourable Member bases his
presumption on the fact that index prices have dropped because that was due
t cloth control order? '

The Honourable Sir Jeremy-Raisman: There are at least unother half a
dozen indices which have also responded.

Sir Oowasjee Jehangir: What is the effect on the price of silver?

The Honourable 8ir Jeremy Raisman: There was a notahle drop in the
bullion market. But I should like to take this opportunity of warning my
friends in the bullion market . . . .

Sardar Sant Singh: But they are not here to hear you.

The Honourable Sir Jeremy Raisman: But I have no doubt it will reach them.
I should like to take this opportunity of warning them that any disaster which
may again come upon them will be entirely provoked by themselves

OBSERVATIONS OF THE CHIEF JUSTICE OF BENGAL re DEFENCE OF IND1a RULE 26.

236. *Mr. K. O. Neogy: (a) Will the Honourable the Home Member be
pleased to state whether it is a fuct that in the course of the judgment delivered
on the 14th July last in two Contempt of Court cases, arising out of the arrest
of Mr. Shibnath Banerjee and Mr. Datta Mazumdar, Members of the Bengal
Legislative Assembly, under Bengal Regulation III of 1818, after their release
from detention under Rule 26 of the Defence of India Rules by a Special Bench
o.i the High Court, the Chief Justice of the Calcutta High Court made observa-
tions to the following effect : — ,

“That it was a surprise to His lLordship when he found that there was no
provision under Dgfence of India Rule 26 to inform the detenu of the grounds
on which he was detained and no provision for his being allowed to show cause
against his detention; that in Bengal Regulation ITT of 1818, therc was a provi-
sion for enﬂbli‘ng the detenu to be told what were the grounds for his detention,
and for enabling him to show cause against it; that a regulation made in
Englarjd under th? Emergency Power Act of 1989, which  provided for the
detentxoq of certain persons who were not brought to trial, contemplated an
opportunity being given to the detenu of having the grounds for his detention
stated and showing cause against the detention: and that His T.ordship drew
attention to the absence of a similar provision in Defence of Tndia Rule 26, in
the hope that those who were responsible for this, .might consider it"'?
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(b) Does the Honourable Member propose to lay on the table the full text of
the observations made by His T.rdship the Chief Justice on this point.
(o) Is any action proposed to be taken in the matter, as o result of the said
observations of the Honourable the Chief Justice of Bengal?

The Honourable Sir Reginald Maxwell: (a) and (c), The attention of the
Honourable Member is invited to my reply to Mr. Deshmukh’s question No. 172
on the 3rd August, 1943.

(b) The judgment will doubtless be reported in due course in an issue of
law reports maintained in the Library and in the circumstances I do not pro-
pose to lay a copy on the table.

Mr. K. 0. Neogy: Do I take it that the Honourable Member has obtained
an authenticated copy of these observations and still he declines to place them
on the table? .

The Honourable Sir Reginald Maxwell: No, Sir. As I have said in reply
to the question referred to, a copy of the judgment has béen applied for, but
has not yet been received. - '

Sardar Sant Singh: How is the Honourable. Member aware that this parti-
cular judgment is to be published in the Indian Law Reports?

The Homourable Sir Reginald Maxwell: That is the usual procedure.

Sardar Sant Singh: Not necessarily. May ] ask the Honourable Member
that in view of the obgervations that have come from such a high quarter as
the Chief Justice of Bengal, have the Government of India taken any steps to
examine the proposal and reach any coneclusions about it?

The Honourable Sir Reginald Maxwell: As T explained before, we cannot
examine these things an Press Reports. We must have an authentic copy of
the judgment itself and when it is received, we shall examine it.

PERSONS SHOT TO DEATH 1N DELHT PROVINCE BY THE MILITARY OR THE ABMEDL
PoLICE.

237. *Mr. K. 0. Neogy: (a) Will the Honourable the Home Member be
pleased to make a brief statement regarding the case in which the District and
Sessions Judge of Delhi convicted four members of the armed police under
Section 802 of the Indian Penal Code, for the murder of throe boys by shooting
on the night-of October 30-81, 1942 and sentenced them to death?

(b) What was found by the learned Judge to be the motive of the murder?

(¢) Is it a fact that rewards had actually been ordered to be paid on behalf
of Government to the four convicted n.embers of the police force for having shot
the three boys? *

(d) In how many other cases were people shot to death in the Delhi Province
in August, September and October 1942, by the military or the armed police by
way of dispersing crowds, desling with unlawful assemblies and stopping or
preventing of sabotage or otherwise? Will the Honourable Member lay on the
table a brief statement giving the circumstances of each such case?

The Honourable Sir Reginald Maxwell: (a) and (b). In the case to which
the Honourable Member refers the High Court has still to pass orders on the
reference made from the Sessions (‘ourt for the confirmation of the sentences
and on the appeals preferred by the convicted persons. While the case is thus
sub-judice it would not be proper for me to make any statement.

() No rewards were paid or ordered to be paid to the rhen in question by
any authority in the Delhi Province.

(d) The number of persons killed in Delhi Province during August, Septem-
ber and October last vear by police firing was 20 and by military firing 14.
T do not consider that any useful purposc would be served by going intec the
circumstances of each case.

Mr. T. T. Krishnamachari: With reference to the answer to part (a). may
I ask whether one of the prosecution witnesses who gave evidence in thir care
has figured in the police court as & prosecution witness on 60 occasions?

The Honourable 8ir Reginalg Maxwell: T am not aware of that.
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Mr. T. T. Erishnamachari: Will the Honourable Member kindly make
enquiries? .
The Honourable Sir Reginald Maxwell: If it is relevant to the case, it is
for the High Court to take notice of it in passing orders.

INpIAN REPRESENTATION AT THE PROPOSED INTERNATIONAL CURRENCY CONFERENCE.

238. *Mr. T. T. Krishnamachari: Will the Honourable the Finance Mem-
ber please state :
senc(la)re“;;?::il::agv;s 12 fact that the Indian Government have been invited to-

: ves to the proposed International Currency Conference, as:
rep()(x:)ed 1};1 :}l:e HC:ndu of Madras in its issue of the 22nd July, 1943; and

whether Government have decided i .

represent them at this confercars to send Sir Theodore Gregory to

The Honourable Sir Jeremy Raisman: (a) No arrangements have yet been
made for the holding of an International Currency Conference. India has beem
invited to send technical experts to discuss informally and without comunit-
ments with the technical experts of the Government of the United Sfates of
America the feasibility of post-war international monetary co-operation.

Government are at present awaiting public reaction and comment on the two
plans which were published in India on the 6th July last and given the widest
circulation. When this is forthcoming and the Reserve Bank’s views have
been received, Government will consider what further steps should be taken.

(b) The question of the representatives to be sent to the International Con-
ference, if and when it is summoned, hae not yet been considered.

Sardar Sant 8ingh: May I ask if the Honourable Member will secure repre-
sentation of Indians only on this Conference?

The Honourable 8ir Jeremy Rajsman: The Government of India are fully
aware of the importance of Indian representation.

Mr. Muhammad Nauman: May I know if the nomination will be made by
the Executive Council or by the Finance Degartment? '

The Homnourable Sir Jeremy Raisman: It will be made by the Government
of India.

Pandit Lakshmi Kanta Maitra: Have the Government of India formally
issued any letter of inviiation to the commercial bodies to express opinions on
their two proposals or simply given publicitv to the proposals and awaiting their-
criticisms to be published in the Presa? '

The Honourable Sir Jeremy Raisman: I think they have invited opinions.

Mr. T. T. Krishnamachari: Will the Government of India give an assurance
that in case representatives are sent, it would not be confined purely to tzch-
nical experts of the Government of Tndia?

The Homourable Sir Jeremy Raisman: There are two possibilities. One is
a preliminary technical conference which mpst be confined to technical experts,
and the other is a full-blown International Conference which would, I imagine,
not be of a purely technical character.

Pandit Lakshmi EKanta Maitra: Does the Honourable Member mean that
technical experts will be purely officials or will include non-officials also?

The Honourable Sir Jeremy Raisman: It would consist of technical experts.
T do not think they would necessarilv be either officials or non-officials.

Mr. T. T. Krishnamachari: Will the Honourable Member again cast his
eye round for suitable experts outside those in the employment of the Govern-
ment of Tndia in case he has to send somebody. as he has done in the case of
Dr. Nemenyi? ‘

The Honourable Sir Jeremy Raisman: T am always prepared to receive com-
petent assistance from any quarter from which it may be forthcoming.

Pandit Lakshmi Kanta Maltra: Mav T take it that the possibility of non-
official experts being taken is not excluded? Tf so, what procedure are (Gov-
ernment eoing to lay down for getting the necessarv non-official experfs?

The Honourable Sir Jeremy Ralsman: I have said that the possibility is
not excluded. but T do not think that any special procedure is necessary in the

process of selection.
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S80ALE OF Pay oF A (GazerTep PuBLIC UFFICER ALLOWRD LreAvE oUuT OF INDIA
PRIOR T0O RKTIREMENT,

239. *Mr. Muhammad Azhar Ali: Will the Honourable the Finance Mem-
ber please state: '

() the scale of pay (old or 1984 revised) to which a Gazetted Public Officer
is entitled, if that officer was allowed lenve out of India prior to retirement from
the 17th May, 1939, to the 28rd Novewnber, 1940, when he finally retired from
the cadre and was re-employed in May 1941; and :

(b) the rule under which the Government of India is entitled to compute the
period from the 23rd November, 1940, to the 80th April, 1941, into leave with-
out allowances, when his name was removed from the Rolls of the Establish-
ment on the 28rd November, 1940? -

The Honourable Sir Jeremy Raisman: (a) Such an officer would' be entitled
to the revised scale of pay. ‘

(b) There is no such rule.

CoNDITIONS OF SERVICE OF RAILWAY SERVANTS EMPLOYED IN TRANSPORTATION
UniTs oF THE INDIAN ARMY.

240, *Mr. Muhammad Azhar Ali: (a) Will the War Secretary please state
the terms and conditions of service under which Railway servants are employed
in the Transportation Units of the Indian Armny?

(b) Are Railway servants emploved in those units and governed by the
Payment of Wages Act, IV of 1936, liable to be punished with fine under the
Indian Army Act? If so, to what extent?

(¢) How many Railway servants of those units' were punished with. fine
(extent, amount together with the nature of the offence to be stated in each case)
by the Officer Commanding, Training Depot, Jullundur, during the precedin
two years? _ .

Mr. O. M. Trivedi: (a) The terms and conditions are contasined in Army
Instruction (India) No. 56 of 1943, a copy of which is in the library of the
House.

(b) Yes, Sir. Railway perponnel employed in Transportation (Railway)
Units are liable to a fine of half a month’s pay or Rs. 100, whichever is less,
provided that in the case of Havildars and Naiks (or equivalent rank) their
total monthly emoluments exceed Rs. 50 and in the case of Lance Naiks and
Sepoys (or equivalent rank) their total monthly emoluments exeeed Rs. 5.

(c) The information required i not readily available. It has been called
for and will be laid on the table in due course.

Sardar Sant 8ingh: Does the Payment of Wages Act apply on their reeruit-
ment in the army?

*  Mr. 0. M, Trivedi: The position I have stated is not affected by the appli-
-cability or otherwise of the Payment of Wages Act.

Sardar Sant 8ingh: Were they governed by that Act when they were in
railway employment?
Mr. 0. M. Trivedi: I think so.
Sardar Sant S8ingh: Why has this privilege heen taken away now?
Mr. O. M. Trivedi: The liability to a fine is one of the conditions of their
-employment in the Units.
Crvac Grarns 1IN THE DELHI ProvINGE.

241, *Mr, Muhammad Aszhar Ali: Will the Honourable Member for Civil
Defence plense state: '
(a) the date on which the Civic Guards were recruited in the Delhi
Province; _
" (b) the strength of such Guards on the 80th June, 1842, and on the B80th
June, 1943;
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(c) the number of rank and file permitted to resign with reasons therefor;
and .
(d) the present strength?

The Honourable Sir Reginald Maxwell: (a) The Civie Guards in the Delhi
Province were formed in July 1940.

(b) The strength of the Civic Guards on the 30th June, 1942, was 9 Unit
Commanders, 18 Unit Officers and 107 other members.

The strength on 80th June, 1943, was one Commander, 8 Unit Commanders,
7 Unit Officers and 157 other members.

(¢) 10 officers and 133 other members tendered their resignations for the
following reasons:

(1) 8 officers and 33 other mermbere joined the Army.

(2) One officer joined the Police.

(8) One officer and 2 other members joined the Air Raid Precautions
Organisation. ‘ .

(4) One officer and 50 other members resigned owing to the pressure of
other public or private work.

(5) 4 officers and 53 other members resigned on their leaving Delhi.

(6) 15 members resigned on account of ill health.

(d) The present strength is one Commander, 8 Unit Commanders, 7 Unit
Officers and 157 Civic Guards.

8ir Oowasjee Jehangir: May I know why the Honourable the Home Mem-
ber is answering a question on behalf of the Civil Defence Department?

The Honourable Sir Reginald Maxwell: The question was wrongly address-
ed to the Civil Defence Department as the Home Department is in adminis-
trative charge of Civic Guards in Delhi Province. '

UNSTARRED QUESTION AND ANSWER.
THEFT CASES REGISTERED BY SHAHDARA POLICE STATION. -

52. Mr. Muhammad Aszhar Ali: Will the Honourable the Home Member
please state: ,

(a) the number of cases of theft registered by the Shahdara Police Station
during the preceding five years, year by year; and

(b) the number of cases of theft registered but remained untraced during
that period? ' ‘

The Honourable Sir Reginald Maxwell: (a) and (b). The number of thafts
registered and of those that remained untraced at the Shahdara Police Station
during the last five ycars is: ‘

Year. Registerd. Untraced. Year. Registered. Untraced .
1938 . 18 13 1841 . 21 [

1939 . 22 13 1942 . 18 10

1940 . 15 (]

MOTION FOR ADJOURNMENT.
DEATHS DUE TO STARVATION IN BENGAL.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
from Mr. K. C. Neogy of a motion of adjournment for discussing a definite
matter of urgent public importance, namely, .the failure of the Government of -
India to make urgent inquiries into reports that deaths are taking place in
Calcutta and in the interior of the province of Bengal due to starvation.

) Wh}‘; does the Honourable Member say that they have failed to make any
inquiry )

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I shall
explain the point. The reports to which I allude have been appearing in the
press from about the beginning of the second week of July. Early in the third
week of July, there was a debate in the Bengal Legislative Assembly in whieb
specific allegations of this character were made by responsible members, and
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those reports were published in the press and mwust have been seen ' by - the
Government of India' In this House, I asked a question on the 2nd August
last, drawing the attention of the Honourable Member in charge to some of these
reports; and in reply he stated that he had seen those reports. In reply to my
query as to whether the Government of India proposed to hold inquiries, the
Honourable Member stated that the Government of Bengal had instituted
inquiries, and then in reply to supplementary questions the Honourable
Member, to my mind, showed his disinclination to take any initiative for the
purpose of making inquiries on behalf of the Government of India into these
very serious allegations.

Mr. President (The Honourable Sir Abdur Rahim): What is there in the
answers to lead to that conclusion? )

Mr. K. 0. Neogy: In one question I asked: A

‘‘Is the Honourable Member in possession of all the reports regarding deaths from

starvation in Bengal, Orissa and other provinces? Is he expected to be kept regularly
informed b{ the provincial authorities in this particular matter?” ' .
In reply to that the Hunourable Member said:

‘ I cannot say that the Government of Tndia is in possession of all the reports on the
subject because so many appear in so many places that it is very difficult for us. Whea-
ever there is a question we make inquiries from the Provincial Governments and are
informed of the situation. Otherwise tgle general situation is fairly well known.”

Then I put a suggestion in the next question:
“Is the matter not of sufficient importance to merit a sort of general instruction bein
issued from the Government of India that all reports regarding deaths from starvation whi

u;s ‘lixgp?en in any part of the country should be reported promptly to the Government
of Indial”
In reply to that the Honouruble Member stated as follows: A

~

*T will consider the suggestion. No doubt I feel that if the matter is really of such
a character as it should be communicated to the Government of India, then the Provincial
Governments will no doubt do so.” :

Which means that the Government of Ipdia were not very anxious to send
down any definite instructions to that effect, and would rather depend upon the
judgment of the Provincial Governments in this matter.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
said that he would consider the suggestion made.

Mr. K. C. Neogy: There were several other questions and answers to that
effect, but the immediate reason why I gave notice of this motion was that
vesterday, when my Honourable friend Mr. Deshmukh asked a similar question
drawing his attention to the fact that a very large number of people were
reported to be dying every day in the streets of Caleutta, the Honourable
Member in charge stated: ‘‘I have seen a press report to that effect.’’

Which shows that although the seriousness of the situation is definitely
known to Government, they have failed to rise to the height of the occasion
and make inquiries into these very serious allegations. The point is whether the
Government of India have any responsibility in such matters. That is the
issue which I should like to raise. There is a Food Department in the Govern-
ment of India of which the Honourable Member Sir Azizul Huque is in charge.
1f there is any justification for the creation of the Food Department and the
creation of 8 Member in charge of that department, I should like to know
whether the Government of India have any responsibility in any circumstances
and at any stage, and whether those circumstances have not yet arisen and
whether that stage has not yet been reached, so far as Bengal is concerned.

The Honourable Sir M. Azizul Huque (Food Member): Sir, I entirely
contradict the inferences which have been drawn by the Honourable Member.
1 merely stated that my attention has been d_rawn to it. But there was neither
& question nor an answer,—and I could not give an answer in view of the debate
coming up on Monday,—as to what steps have been t_aken. We have taken
immediate steps wherever we considered matters so serious as to get informa-
tion.' ‘ ’
~ Mr, President (The Honourable Sir Abdur Rahim): Then the Government
of India have made inquiries?
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"l.‘ha_ Honourable 8ir M. Asizul Huque: Yes, Sir, and it is still in the process
of inquiry. We are not satisfied with the inquiry and we have telegraphed and
we are still in the process of getting information.

Mr. President (The Honourable Sir Abdur Rahim): In view of the statement
made by the Honourable Member 1 do not think any case has been made out
for the motion of adjournment and I disallow it.

Mr. K. 0. Neogy: Sir, is the statement made by the Honourable Member that
Government have made inquiries, a sufficient answer? Is not that a justifica-
tion for discussion of the whole question ? -

Mr. President (The Honourable Sir Abdur Rahim): The whole question
can be discussed on Monday. I understand the position in Bengal is serious and
8 number of Members take a great deal of interest in the matter, and I am sure
the question will be fully discussed.

DECLARATION OF EXEMPTION UNDER THE REGISTRATION OF
FOREIGNERS ACT. ;

The Honourable Sir Reginald Maxwell (Home Member): Sir, I lay on the
table a copy of the Declaration of Exemption No. 1/16/48-Political (E), dated
the 28th July 1943 issued under the Registration of Foreigners Act, 1939.

No. 1/16/43-Political (E).
GOVERNMENT OF INDIA.

HOME DEPARTMENT.

Simla, the €8th July, 19;8.
DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
16839 (XVT of 1939), the Central Government is pleased to declare that the provisions of
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of
rules 4, 14, 156 and 16 as apply to, -or in relation to, passengers and visitors who are not
foreigners, shall not apply to or in relation to. Mr. Charles Pope, an employee «of the
United States Office of War Ifformation at Bombay, so long as he continues to be so
enaployed.

B. R. PANDEY,

Under Secretary to the Government of India.

THE DELHI UNIVERSITY (AMENDMENT) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resumie discussion of the Delhi University Bill. Item No. 11 on the printed
list was under discussion.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Sir, when the House adjourned yesterday we were
discussing the amendment that was moved by my Honourable friend, Mr.
Nairang. The amendment lays down that the powers of granting recognition or
withdrawal of recognition to any of the colleges that are being given under this
Bill to the Executive Council will be subject to confirmation by the Court.
There were two objections that were raised by the Government against this
amendment: One was that the Court meets only once a year; the other was.
that the question of granting recognition or withdrawal of recognition required
knowledge of day to day administration of the University. I am afraid neither
of these arguments can convince us that the amendment which is sought to be
made is not necessary. ’

The question of granting recognition or withdrawal of recognition to any
college is not such that it arises everv day. I would like to know if there have
been many cases where recognition has been withdrawn or recognition hgs‘ been
granted during the last twenty years. Sir, so far this power rested with the
Court of the University. Now, it has been decided that the power will rest with
the Executive Council. This power to the Executive Council does not exist,

+
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as far ag I am aware, in any of the Universities of India. In other Universities
where the power has been given to the Executive Council it is subject to confirma-
tion by the Court. I do not see that any harm will be done to the administra-
tion of the University if this power was made subject to confirmation by the
Court. It is bound to create, whenever any such action is taken, a feeling ot
suspicion amongst the people concerned, and what we should avoid is that people
should doubt the bona fides of the Executive Council. In the Court there are
so many other interests that are represented, there are so many other responsible
people who are there and I think that if the Ixecutive Council have u strong
case for the withdrawal of recognition of any college then the Court will not
stand in their way. On the contrary, if such action is taken by the Executive
Council and it is supported by the Court, it is likely to carry greater weight
with the people concerned. 8ir, I really do not see why the Government should
oppose this amendment. It does not interfere with the knowledge that the
Executive Council might acquire on account of the day-to-day .administration
of the University. The power is given to the FKxecutive Council to withdraw
recognition or grant recognition. All that is intended under this amendment is
that that action of the Executive Council will be subject to confirmation by the
Court. 1 have not yet heard any valid argument that has been advanced by the
Government on this question. To myv mind it is a very essential amendment,
and T do’ hope that the Government will re-consider their position as I submit
that it will not interfere in the slightest degree with the efficient administration
of the University. Sir, I support the amendment that has been moved.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, the question of disaffiliation or withdrawal of recognition is
exceedingly important and may I just read the provisions made in the Act of
1904 about the question of disaffiliation and see what they provided at that time.
Section 24 of the Universities Act, 1904 runs thus:

“(1) A member of the Bvndicate who intends to move that the rights conferred on any

Coll by affiliation be withdrawn, in whole or in part, shall give notice of his motion,
:n-l oﬁ:all state in writing the grounds on which the motion is made.

(2) Before taking the said motion into consideration. the Syndicate shall send a copy
of the notice and written statement mentioned in sab-section (1) to the Head of the College
concerned, sogether with an intimation that any representation in writing submitted within
Ep‘:lrim] specified in such intimation on behalf of the College will be considered by the

yndicate : .

Provided that the period so specified muy, if neccessary, be extended by the Syndicate.

(3) On receipt of the representation or on expiration of the period referred to in aub-
section (2), the Syndicate, after considering the notice of motion, statement and repre-
?en:ggmz ;nlc} aft:lf mﬁhf“;:{:mmn by any competent person authorized by the Syndicate
in this behalf, and such further inquiry as may appear to them to be nooessary, shall mak
a report to the Benate (which really oo?renpondz o the Court). o et meke
_ (8) On receipt of the report under sub-section (3), the Senate shall, after such further
inquiry (if any) as mav appear to them to he necessary, record their opinion on the matter.

(5) The Registrar shall submit the mroposal and all proceedings of the Syndicate and
Benate relating thereto to the Government, who, after such further inquiry (if any)
:ﬁmﬁagp&;i-gne?r rteg;u?::,m to be necessary, shall make such order as the circumstances may, in

(6) Where by an order made under sub-section (5) the righits conf iati
:l:e u;]dt.hd.r'awn, in whole or in part, the grounds fnr,mch m%.hdnwal em% ‘lz ;Tg:?im::

e order.

8o really we have got such elaborate provisions for di iati i
drawal of recognition—a report by the Bynd?cate, an ﬂl;lqujrlysal??(h:l::aons;:di:;?:
report then to the Benate, an enquiry by the Benate, report then to the Govern.
ment, an enquiry by the Government, and afterwards mention of these facts
to the col!ege copcerned. But now the Government are playing with this ques-
tion .Of. w:?hdrawal of recognition. It is & verv serious matter. What you are
providing is th_a'f. the members of the Executive Council should sit together and
come to 8 decision which should be final. Tt is not heard of in sny University
in Indis, or outside India. I am not congerned so much with redognition as 1
am with the \.vxt.hdravga! of recognition. The question of birth does mot matter
but the question of killing is very serious. You have just heard the procedure
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which was provided for in the Act of 1904. It is a very elaborate machinery
for deciding the question of disaffiliation or withdrawal of recognition. It is
not done very easily and I think it is unfair to the colleges that the majority
of the members in the Executive Council may take their decision and thut
that decision should be final. - It is-unheard of and 1 think that it is desirable
that the Government should consider this question in the interest of giving
security to the colleges. We are gpite prepared to give security of tenure to the
teachers. You should also give security of tenure to the colleges. .

With these words, I support the motion.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
The procedure which it is sought to lay down for the withdrawal of recognition,
which will be foynd in Clause 83 of Statute 3, is that the Executive Council
may after due enquiry and after consultation with the Academic Council by &
majority of the then members of the Executive Council withdraw recognition ;
and as was indicated by my friend, the Educational Adviser, there is a chance
for appeal, if recognition is withdrawn, to the Central Government from the
decision of the Executive Council. I must confess, I am at a loss to understand .
why there is this suspicion of the Executive Council as though it .were a kind of
instrument either of the Vice-Chancellor or of Government. Now assuming—I
do not for a moment admit it—that the Vice-Chancellor and the Government
acting together can command the votes of the University officials and the Gov-
ernment officials who are on the Executive Council, the Vice-Chancellor would
command in that capacity, including his own vote, nine votes in the Executive
Council as is envisaged under this Bill. As against that there would be 18
persons who are definitely elected in one way or another. I include in that 18
the six* Principals of colleges, because it cannot for a moment be stated that
they are the Vice-('hancellor’s nominees or the Government’s nominees. Then
there are the Deans of the Faculties. It may be said that they are under the
influence of the Vice-Chancellor, but the Deans of the Faculties are elected by
the Faculties and not nominated by the Vice-Chancellor. Then we propose two
Professors elected by the Professors and five members elected by the Court. two
of whom ure elected by the registered graduates. Then there are two othere
elected by the Academic Council. Tn other words, counting the Principals,
there are 18 people who are not Government servants, unless the Professors
bappen to be Government servants as well—honorary professors—as against 9
who are tarred, shall T say, with the brush of being Government servants or
servants of the University. T therefore fail to understand why there should be
this suspicion of the Executive Council.

Nawabzada Muhammad Diaquat Ali Khan: Why do vou suspect the Court?

Mr. J. D. Tyson: We suspect the Courf because for n good long time past
now it has been common knowledge that somne of the colleges are not being
properly run. One has been mentioned on the floor of this House by the Leader
of a Party and yet that college is still going on: it is fairly safe to assume that
that is so-because if the matter were brought to the University under the Act
a8 gt present it could not he regurded as certain that the Court would do the
right thing. ’

As the matter has been raised, Sir, and as it has been specifically stated
that there is no precedent in any other university, T wish to quote two. I would
say at once that comparisons with other universities aré apt to be a bit tricky
because the composition of the Fxecutive Council or corresponding body is not
the same in every university and I give this subject to that caution. But we
have a precedent in Nagpur where Government takes recognition away on the
recommendation of the Executive Council and in Agra where .the Executive
Council takes away recognition.

For these reasons, some of which had already been given on the amendment
that was defeated vesterday, Government cannot accept the amendment.’

Mr. Muhammad Azhar Al (Lucknow and Fvzabad Divisions: Muhammadan
Rural): My friend, Mr Tyson, has been telling the House that why should

there be or not he any suspicion. Tt is not a case of suspicion at all, but one of
» B
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following the right or the wrong procedure. When & procedure was once fixed,
unless one can show that the procedure in the Act of 1904 was utterly useless,
wrong, and could not be worked properly, it cannot be argued that that procedure
should be set aside. Therefore, I submit; that unless my friend is prepared to
argue that the procedure in the Act of 1904 is faulty, this reply of -his is not
¢nough to convince any reasonable man in the House. It is only fair that
whenever there is to be an amendment sbout a procedure, be it ¢ivil or criminal
or any other, Government and everyone else concerned with it, should explain,
and explain very elaborately, why that procedure should not be followed. It
_is not sufficient to suy that becuuse n verdict has been given by the Executive
.Council therefore the House must endorse that decision. This is no argument
but it is only meant to put off the House from the right track. I submit, Sir,
. that my friend on the other side should explain more fully to tha House why the
present procedure should not be followed. :
- . Maulvi Mubammad Abdul Ghani (Tirhut Division: Mubammadan): Sir, it
.is provided in clause 38 of Statute 3 that the Executive Council may, after
-due enquiry and after consultation with the Academi¢c Council, by a majority
.of all the thep members of the Executive Council withdraw the recognition.
" Everything is in the hands of the Executive Council. The mere consulta-
.tion of the Academic¢ Council is no safeguard at all. It does not say that if
“the Academic Council is of the contrary opinion then recognition will not
_be withdrawn.  Otherwise, it is quite useless to say ‘‘after due enquiry and -
. ufter congultation with the Academic Council’’ because the ultimate action is
going to he taken by the Executive Council independently. The interests of
_those who have spent a lot of money for the education of their youths are not
safeguarded. They have not got their say in the Executive Council;
sinply one kind of authority or persons have been allowed seats on
_the Executive Council. 8o, it is rightly desired by the learned Mover of the
= amendment that the safeguard should be in the hands of the widér body,
' say, the Court, and the lovers of democracy should not at all be afraid. Tt
"is Nazisin and Fascism that always take a narrow scope . . . .

Dr. P. K. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): But
¢vwho are the lovers of democracy? :

Maulvi Muhammad Abdul Ghani: People who are here on the Treasury
- $3enches.

Dr. P. N. Banerjea: Are they lovers of democracy?
. Maulvi Muhammad Abdul Ghani: They are out to proclaim by beat of
_drum that they are democracy lovers.
- Dr. P. N. Banerjea: Proclamation is one thing and practice another.
7+ Maulvi Muhammad Abdul Ghani: However, we should go by what they
-say. 8o, it is a very dangerous thing to leave such matters as the with-
drawal of recogmition in the hands of the Executive Council. Perhaps certain
professors, certain principals may be dissatisfied with the authority which
truns a college. They may be in league with the Vice-Chancellor and the
twithdrawal can be easily had. Therefore, we shoyld be very careful to provide
-adequate safeguard against the withdrawal of recognition and it is a very
‘modest demand made in the amendment. T hope Government will reconsider
thejr position and.accept the amendment. .

An Honourable Member: Let the question be now put.

"Mr. President (The Honourable Sir Abdur Rahim): The question is:
i *"Fhat the question be now put.””

"The .motion was adopted.
«:' Mr. President (The Honourable Sir Abdur Rahim): The quéstion is:

B «hat in clause 7 of the Bill, to the proposed clause thewords ‘and suhject to
lvonfirmation hv the Courl’ be addéd at the end.” () . ? .

~ 1% Noox.
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The Assembly divided:

AYES-25.
Abdul Ghani, Maulvi Mubammad Muitrs, Pandit Lakshmi Kanta.
Abdullah, Mr. H. M. : Mehta, Mr. Jamnadas M.

e, AL, Mr. Mghammad. Murtuza Sahib Bshadur, Maulvi Syed.
Bhutto, Mr. Nabi Baksh Illahi Baksh. Nairang, Syed Ghulam Bhik,
Chattopadhyzys, Mr. Amarendra Nath. Naoman, Mr. Muhammad,

Choudbury, Mr, Muhammad Hussain. Neogy, Mr. K. .C.
Essak Sait, Mr. H, A, Sathar H. Parma Nand, Bhai
Ismail Khan, Hajee Chowdhury Mubam- Sant Singh, Bardar.
mad. ) . Siddique Ali Khan, Nawsle

Jehangir, 8ir Cowasjee. Yamin Khan, S8ir Muhammad.
Lalchand Navalrai, Mr. Yusuf Abdools Haroon, Seth.

Liaquat Ali Khan, Nawabzads Muhsm- Zafar Ali Kban, Maulana,
mad. Zia Uddin Ahmad, Dr. Sir,
NOEB—40.

Ahmad Nawaz Khan Major Nawab 8ir, Lawson, Mr, C. P,

. Aiyar, Mr. T. 8. Sankara. . Mackeown, Mr. J. A.

Ambedkar, The Honourable Dr. B. R. Maxwell, The Honoursble Sir Reginald,
Benthall, The Honourable Bir Edward. Miller, Mr. C. C.

Bewoor, Bir Gurunath, Muazzam Sahib Babadur, Mr, Muhammad.
Chapman-Mortimer, Mr, T. Pai, Mr, A, V.

Chatterji, Mr, B, C. Piare Lall Kureel, Mr, ‘.,

Daga, Seth Hunder Lall. Raisman, The Honpurable Sir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw. Ray, Mrs. Renuka.

Dalpat Singh, Sardar Bahadur Captain. Richardson, Rir Henry..

(thiasuddin, Mr, M. Roy, The Honowable Sir Asoka Kumar.

Gray, Mr. B, L. Sargent, Mr. J. P.
1laidar, Khan Bahadur Shamsuoddin, Shahban, Khan Bahadur Mian Ghulam.
Imam, Mr. Baiyid Haidar. Ka:lit Muhammad.

Ismaiel Alikhan, Kunwer Hajee, Siva Raj, Rao Bahadur N.

James, Sir F. E. ' Bpear, Dr, T, G. P.

Jawahar Singh, Sardar Bahadur Bardar | Spence, Sir George. -
8ir. ) Sultan Ahmed, The Honourable Bir.

Joshi, Mr. D. 8. Thakur Singh, Major,

Kamaluddin Ahmad, Bhams-ul-Ulema. Trivedi, Mr. C. M.

Khare, The Honourable Dr. N. B, Tveon, Mr. J. D.

The motions was negatived. )

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That clause 7 stand part of the Bill." :

The motion was adopted.

Clause 7 was added to the Bill.

Clause 8 was added to the Bill.

Clause 9 was gdded to the Bill.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): Sir, I move:

*'That clause 10 of the Bill be omitted ‘and the subsequent clanses be renumbered
accordingly.”” . . .

Clause 10 of the Bill seeks to amend section 84 of the Act of 1922. It
8OYB:

_*“In section 34 of the said Act, for sub-section (7) tha following sub-section shall be sub-
sl.ltu{ted',r Insn}:elfl : ' '

‘(1) The Colleges shall be such as may, after the commencement of the Delhi University
{Amendment) Act, 1943, be recognised by the Executive Council in ac:ordance with t;ﬁi
Act and the Statutes, but shall include all Colleges recognised at the commencement of
the said Act as Colleges of the University so long as such recognition continues’.”

Sub-gection (I) of section 84 which' is sought to be replaced says: ‘‘The
f:olleges shall be such as may be named in the statutes’” and we find that
in the schedule containing the statutes appended to this Bill the colleges are
.act.‘u;:lly n%paed} Clnmvltesntt-ention to Statute 19 of the Schedule:

‘Recognition of Colleges [Section 34 (7)) : The following colleges, namely, St. Stephen'
fI",otlilege, Hindu College, Ramjas College, Anglo-Arabic Co]leg’a.ng:llme:c?;,l (‘?'ollegg h;?n:l‘
sﬁrhmnnggz‘;; (ilaﬂ:.hecgrie t‘! allco‘bf rgicogniued as Colleges of the University, teaching in

! utive . i i i
mn)é,o fr‘om time todtime, authorise t?'lilrr: gcr: tt:;n‘::hremmendaum of the Academic Council

30" long a8 a direction made by the Central Government under th i -
necl.mrb (1} of section 36 is in force, the Ramjas Intermediaté Col?:ge :];\‘l,;ofr:wm?og;?s}:d
a8 8 College of the University in respect of its Intermediate Clasmes and shall provide.

instruction up to the Intermediate Standard, and so on ™ .. .. .- Ly S

REDFtE

B2

“~
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Now, ‘Sir, as required by section 34, sub-section (I) of the present Act,.
the colleges have been actually mentioned in the statutes appended to the:
present Bill. What else remains to be done for which that sub-section should
be replaced by the proposed sub-clause (1)? Uuless the matter is clearly and
lucidly explained by Government in a manner satisfactory.to us, I think the
replacement of the present sub-section. by the proposed sub-section is not-
called for and therefore I move this amendment.

Mr. President (The Honoursble Sir Abdur Rahim): Amendment moved:
“That clause 10 of the Bill be omitted and the subsequent clnuaeay be renumbered

acoordingly.”

Mr. J. D. Tyson: We regard clause 10 of the Bill as consequential. It.
safeguards the existing colleges. It provides for the mew procedure whereby
recognition and also withdrawal shall be by the Executive Gounmcil. The
colleges are safeguarded specifieally by clause 10 and, as I say, we regard it
as necessary and consequential. « ° -

Mr. Preasident (The Homnourable Sir Abdur Rahim): The question is:

““That clause -10 of the Bill be omitted and the subsequent clauses be renumbered!
accordingly.” )

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rubhim): The question is:

“That clause 10 stand part of the Bill.”

"The motion was adopted.

Clause 10 was added to the Bill. .

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I move:

“That clause 11 of the Bill he omitted and the subsequent clauses be re-numbered’
accordingly.”” 4 N

-8ir, this relates to the inethod by which the three years degree course is:
being introduced into the Delhi University. I think on the subject I have
said not only once but several times in this House that I do not agree with
this three years course without making proper provision for the migration of
students to be taken by the other Universities. This clause relates to sec-
tion 36 of the Delhi University Act. What is provided. in section 36 is’
already sufficient for even having this three years degree course, They con
have the three vears degree-course even if they retain the Intermediate exami-
nation. They are giving the so-called Intermediate class of theirs to the
High Schools and with that object they are introducing a secondary class after
one passes the Matriculation. To me it appears that they can give as much
education as the students are now receiving up to the Intermediate class by
adding one clags there. But I think the great difficulty would be this that
it they call the secondary class as equivalent to the Intermediate examination,
1 do not-think the other Universities will accept it. Therefore, students who-
_have passed the Intermediate examination ftom other Universities will have
no difficulty in gaining admission in the colleges of the Delhi University, but
the students who have passed the secondary class of the Delhi University
will not be admitted in the third year class by the other Universities. These
difficulties should be considered seriously. What wé have understood from
Jhe other side, especially from Mr. BSargent, is that the other Universities
will adopt the policy of give and take., But where is the guarantee for that?
If we tuke their students in our University, where is the guarantee that they
will take our students also when they have not passed the Intermediate
Exuamination.” Some correspondence may have taken place between the
Government or Mr. Sargent and the other Universgities as to the terms under
which these mutual relations would be established. “But we do not know upr
to this time what those terms are. What we have been told up to this time
are only pious promises or hopes of pious promises from. the other Univer-
‘sities as was said the other day. These questions should be settled first and
onlv then an wttempt should be made to introduce a matter like this.

I have already =aid that if they retuin section 86, they can carry on with
the three years course by manipulating it here and there and adjusting it
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according to their needs. In that case the Intermediate examination will
remain ‘and there will not be much difficulty for the migration’ of students frora
other Universities to this University.

I nced not take any more time of the House on this matter. It has
already been threshed out fully in this House not only mow but even when
the matter was going to the Select Committee. What we have heard so far
are only.the hopes that the Deihi University will be able to adjust matters
in such a way that there will be no difficulty. I think the difficutty has
even now begun and many students are leaving this University. These com-
plications will redude the number of the students in tbe Delhi University.
Those who will remain in the Delhi University will be those who are aspiring
to some jobs after finishing their educational course either in the Delhi Uni-
versity itself or in some other offices in Delhi. I should think that the Gov-
‘ernment should not be adamant on this point and they should delete the new
clause and keep the old one. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That clause 11 of the Bill be omitted and the subsequent clauses be re-numbered .
+coordingly.” . .

Mr. J. P. Sargent (Government of [ndia: Nominated Official): Sir, the
House has been kind enough to listen to me. patiently on two occasions explain-
ing why, in our opinion, the introduction of the three years degree course in
the University is a desirable thing and I do not propose to trespass further on
their indulgence. I endeavoured when I spoke the other day to explain why
I hoped that the University of Delhi would have no difficulty in obtaining the
co-operation of other universities in reciprocal arrangements for facilitating_ the
transfer of students both from Delhi to other Universities and from other Uni-
versities to Delhi. The reason, if I may remind the House, why I am perhaps
optimistic—my friend Mr. Lalchand Navalrai would no doubt regard me as un-
duly optimistic—is that the idea of the three years course having been endors-
ed by all the Universities of the country, I think we have a right to appeal to
them for their assistance in helping us to carry out an experiment which, at any
rate, bas met with their cbnsiderable approval.

Sir Cowasjee Jehangir (Bombay City : Non-Muhammadan Urban): Had
‘any negotiations taken place?

Mr. J. P. Sargent: .1 was about to explain that point. Granted that the
three years course is to be introduced, the amendments contained in this clause
are necessary in order to regularise, the position of the Delhi University. I
think, as a matter of business,. this is really the fundamental clause in the Bill
-concerning the three years course. I think the University felt, and felt rightly,
that before they approached other Universities with regard to the question of
reciprocal arrangements, they must first make the necessary alterations in their
2(:3g;\9t and statutes which would regularise the introduction of three years

Mr, Lalchand Navalrai: Will that not be putting the cart before the horse?

Mr. J. P. Sargent: No, Sir. My own view is that it would be exactly the
other way about. That is my opinion. Honourable Members will realise that
a_ll these things are necessary to regularise the new Higher Secondary Examina-
tion of Delhi. This examination is now a means of entry to the University
degree course: At the present moment, the Intermediate Examination, which
mo longer exists in the Delhi University, is prescribed as a necessary condition
of admission. The introduction of the words both in sub-section (8) of section
36 of !;he Act and in i_;he proviso, - first of all provides for the new Higher
Secondary School Examination as a condition of admission and also covers the
examination at the end of the preparatory course. The preparatory course
:whxch is ab present in existence to facilitate the transition stage. Accordingly,
if the three years course is accepted. I think the other things are necessary
and logical consequences of its introduction. '
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Nawabzada Muhammad Liaquat Ali Khan: Will the Honourable Member
please toll the House what has been done by the Board of Secondary Education
and the University in this respect so far, and if any correspondence has possed
between either the Governipent of India or the University on the one hand and

“the other Universities on the other hand, because that will, I think, facilitate
discussion on this matter. The object of our giving notice of this motion was
to find out all the facts and get full information regarding this question and if
a full aftd frank statement is given it might remove that fear which is prevailing
in the minds of the students who are seeking admission in this University.

Mr. J. P. Sargent: I hope T had made it clear that the University having
altered this section in order to regularise the three years course so far as they
themselves are concerned, will then be in a position to approsch other Univer-
sities, to refer to this amended clause and to ask for their co-operation. The

- University felt, and T think quite correctly, that until they had put their own
regulations in order, they would not be in a position to approach other Univer-
sities. But whether informal consultations have taken place or not, T eannot
say. There has been no official correspondence.

Mr. Lalchand Navalrai: We live in hopes,

Nawabzada Muhammad Liaquat Ali Khan: | had put another question also
regarding this Secondary Education Board. Have they done anything in this
respect? Is that a statutory body?

Mr. J. P. Sargent: Tt is a body set up with the consent of the Government,
but whether that makes it a statutory body or not, I do not know.

Dr. Sir Zia Uddin Ahmad: If T start a society with the consent of the Gov-
ernment, will it be a statutory body? '

Sir Cowasjee Jehangir: May I ask whether the University authoritier have
considered the possibility of even one or two Universities refusing their request?>
What will then be the result to the students who want to join the Delln
University and who are merely here because their parents happen to be station-
ed in Delhi for one or two years and may have to go to another station after-
wards. That is a question, I might say, that is being asked all over Delhi today
by all people interested in education, and I do think that it is up to the
Government to give a satisfactory answer to the public in this connection.
Up to now, beyond merely stating that Government have indications from other
Universities that they are likely to enter into reciprocal arrangements, they
have said nothing. But when asked whether they have nactually entered into
negotidtions already and whether these hopes are based on any discussions that
have taken place, their reply was that no discussions have taken place. Wiil it
not be that there is some risk to the Delhi University and to the large number
of students who hope to join the University. ’ o -

Mr. J. P. Sargent: In reply to that, I can only say what 1 have said befor
and that is that the Universities all over India have on two occasions approved
this change without any reservation, excepting, as I said the other day, that
the High Bchool system would have to be reorganised. We are reorganising
the High School system in Delhi. 1 therefore see no resson to look forward
with pessimism to the reactions of other Universities to the proposal that they
should fall in with the arrangements. If they do not, then the Delhi I.Tuivei"sit:'y'
will have to consider the situation which will then be created. According to ail
the facts that are available, 1 think it would be wrong to assume difficulties
that are going to arise. '

Sir Cowasjee Jehangir: Will that require new legislation?

Mr. J. P. Sargent: No, Bir. I do not think so. : )

Sir Oowasjee Jehangir: Is there anything in the Act whéreby if you fail in
your negotiations, you need not hgve fresh legislation? '

Mr. J. P. Sargent:’ I could not answer that off-hand. The University will
have to consider the situation and advise us. -

Nawabzada Muhammad Liaquat Ali Khan: Sir, the reply that my Honour-
able friend the Educational Adviser has given to the questions which were put
to him bas proved conclusively that the demand that we, on this side of the
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o. have been making for circulation of this Bill for eliciting public opinion
E:;l_sfel;lly justified. It agpears today that the University of Delhi or the Gov-
ernment of India who are rushing through this measure have not even as much
as corresponded with any of the Universities in the country. My Honourable
friend is relying on the decisions of some conference of some Universities that
was held sometime ago whereby they are reported to have supported the idea
of a three year course. May I tell him that it is not safe to depend on that
kind of decision of any deliberative body. Before Government embarked on
«his venture they should have made sure that they would get the co-operation
and support of all the other Universities in India, The object of this motion, I
entirely agree with him, that if we accept the proposition of having a three
vears degree course, then -this amendment in the Act is necessary, was to find
out from the Government what concrete steps have either the University or the
Government themselves taken in this direction, I cannot blame those students
or those parents who are feeling nervous about this matter. B8ir, as my
Honourable friend Mr. Sargent pointed out on another occasion, it is indeed a
question of building the house from the roof. It is not only a- question of -
building the house from the roof to the foundation, but they have not even
collected any material to fill up the foundation later on. Therefore I do sub-
mit that trving experiments like these without making preparations, without
securing the goodwill of other Universities is a very risky venture. I suggest
to the Government #hat if they have not so far taken any action in this matter,
they might ut least mnove now and do something and get the co-operation and
goodwill of these other Universities. Sometimes they are too fast in their
movements, at other times, they sit tight in their seats. 8ir, this is really a
matter which concerns the student community of Delhi very vitally and I am
_surprised that the University of Delhi or the Government should have em-
!mrked on a venture without making preparations for it. I submit, Sir, that
it is we, who belong to this country and who have to live here, who will-have
to face the nusic. My Honourable friend who starts building the House from
the roof may not be here to see it tumble down, but we will have to clear the
debris and 1 refuse to be a party to clear the rubbish that may be left behind
after trring these experiments. ~ : .

Dr. Sir Zia Uddin Ahmad: Sir, 1 had some doubts as to the working of
the three years' course,: specially about the migration of students but the
speecch of the Educational Adviser at the consideration stage removed my
doubts. But he has not yet told us as to the method he' would propose in order
to give effect to the proposal he laid before us on the last occasion. I thought
he would like to haye it enacted in the ordinances, but there is no indication.
The second point is that the Higher Secondary Education Board not being a
statutory body, it is very doubtful if the universities would recognise it because
they only recognise an institution which is created by enactment or by statute;
and therefore later on they might feel doubtful about recognising the examina-
tions of this Board. Therefore this Board must have gome statutory assent,
otherwise it will not be recognised by all universities. Therefore I should like
w have some assurance with regard to migration on the lines already mentioned by
the Educational Adviser and also with regard to making the Secondary Educa-
tion Board a statutory body.

Mr. J. D. Tyson: 8ir, I will reply very briefly. We will certainly from the
Government side do all that we can to help the university to make reciprocal
arrangements. They will have to be made by the university but Government
will certainly help them -in any way they can. As to the secend point about
giving statutory basis to the Higher Secondary Education Board, we will
examine the necessity of that, '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That clsuse 11 of the Bill be omitted and the subsequent clauses be re-numbered
accordingly.” . '
The motion was negatived.
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Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That clause 11 stand part of the Bill."”

The motion was adopted.

Clause 11 was added to the Bill. .

Dr. 8ir Zia Uddin Ahmad: Sir, T move :

““That in clause 12 of the Bill, after the word ‘Act' the brackets and letter ‘(a)’ be
inrerted and the fallowing be added at the end of the clause, namely:

*(b) in sub-section (§) after the words '‘Execotive Council” the words ‘‘through' the
Academic Council” chall be inserted'."’

This is important because the Vice-Chdncellor awards degrees with the
formula, ‘‘By the authority vested in me’ ete. Now it is only the Academie
Council which can vest the Vice-Chancellor with this authority by psssing a
Resolution to that effect. And if the Academic Council do not know the results
of the examinations they are not in a position to make the proposal. There-
fore the authority who tabulated and prepared the results should communicate
them to the Executive Council through the Academic Council. It will not delay
the publication of the results because that will be done as soon as the authority
has prepared the results; it will be done as a matter of course after one or two
months. But it is necessary for the results to be sent to the Academic Council
so that they may by a Resolution authorise the Vice-Chancellor to award
degrees. Sir, I move.

HMr. President (The Honourab.le Sir Abdur Rahim): Amendment moved :

“That in clause 12 of the Bill, after the word ‘Act’ the brackets and letter ‘(a)’ be
inserted and the following be added at the end of the clause, namely :

‘(b} in sub-section (4) after the words ‘‘Executive Council” the words ‘‘through the

, Academic Council” shall be inserted".” .

Mr. J. D. Tyson: Sir, I am prepared to accept thie samendmant. The
Mover has made it quite clear that he does not wish in any way to 8elay the
publication of the results for which naturally the students and their teachars
are very anxious. And this is a technical point on which I fully agree with him
that the Academie Council should be associated with the communication of the
results. As T said, we accept the amendment, '

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“'That in clause 12 of the Bill, after the word ‘Act’ the brackets and letter '(a)’ be
inserted and the following be added at the end of the clause, namely :

'(b) in suh-section (§) after the words ‘‘Executive Council" the words ‘‘through the
Academic Council” shall be inserted’.”’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“'That clause 12, as amended, stand part of the Bill.” ~ .

The motion was adopted. .

Clause 12, as amended, was added to the Bill.

Clauses 13, 14 and 15 were added to the Bill.

Syed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, after sub-clause .(») of clause (1) of Statute 2 in the
proposed Bchedule, the following sub-clause be inserted and subsequent sub-clauses be
re-lettered accordingly :

‘(rii) the Chairman of the Muslim Chamber of Commerce, Delhi'."

I think nothing in the nature of a long speech is needed to show the
necessity of making a provision like this. We have got in the enumeration of
persons who shall be members of the Court: the Chief Commissioner of Delhi;
the Director Genaral, Indian Medical Servicer; the FEducationai Adviser to
the Government of India; the Director of Public Instruction, Punjab; the
Superintendent of Education, Delhi; the Chairman of the Punjab Chamber of
Commerce.

And we say that the Chairman of & body of the same nature existing in
Delhi—the Muslim Chamber of Commerce—should also be a member of the
Court. That is all that is demanded by this amendment, and I hope Gov-
ernment will not be reluctant to eoncede to the Muslim Chamber of Commerce
the right to be represented on the Court.
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Yesterday when I moved an amendment relating to the committee of selec-
tion to be constituted in connection with the selection of the Vme-?hancellor,
1 snid something about what I expected was coming. We Muslims, fortu-
nately or unfortunately, are not in the habit of mincing matters. We do not
gay like what an Honourable speaker in this House said yesterday in a most
hesitating and halting manner that he saw what he considered a dream which
he saw in day time while he was not asleep, and all that. He described as
a dream what-was an actual reality. We are not in the habit of mmincing
matters like that; we are realists. We do not like that speaker take realities
for dreams and dreams for realities.. We are given to calling a spade a spade,
and therefore 1 stood on no ceremony and made no apology in discussing
that motion in saying that I expected to be charged with what is conveniently
called by certain people ‘commumalism’, and after anticipating certain objec-
tions I tried to answer themn. Today again I have to revert to a certain
extent to the same topic in connection with this amendment. Sir, I do think
that the addition ¢f one member to the Court to represent the commeroial
interests of a vast community of India, a community which is entitled to cail
itself a nation and has for a long time declared itself to be a nation is neces-
sary. The commercial interests of such a nation on the Court of the Delhi
University will be only reasonable and there should be no objeciion to such
a member being placed on the Court of the Delhi University of which, under
the altered circumstances under the new law, it will be more or less an honori-
fic distinction to be a member, because all the powers one by one are being
‘snatched away from that body and vested in a smaller body, namely, the
Executive Council. Therefore, if you can satisfy a nation by giving it one
representative in the shape of the Chawrman of the Muslim Chamber of Com-
merce on an ornamental body I think it should not displease any of my
Honourable friends in this House much less the Government which is the
guardian of the interests of all the nations inhabiting this sub-continent. I
‘do not propose to dilate any further on this topic. Sir, I move. '

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved :

“That in clauee 16 of the Bill, after sub-clause (i) of clause (I) of Statnte 2 in the
proposed Schedule, the following sub-clause be inserted and subsequent sub-clanses be
re-lettered accordingly : .

‘(vi1) the Chairman of the Mualim Chamber of Commerce, Delhi'.”

- Dr. P. N. Banerjea: 'Sir, before speaking on this amendment, I should
like to know whether this  body—the Muslim Chamber of (Commerce—is &
«purely commercial body, or not. - : :

Nawabzada Muhammad Liaquat Al Khan: It is purely commerecial.
~ Dr. P. N, Banerjea: Will the Government give me an assurance thas it
1s a purely commercial body? . : '

Mr. J.' D. Tyson: I do not know what is meant.

Dr. P. N, Banerjea: If it is a purely commercial body, I shall be very
glad to supporf this amendment. .

I_r. J. D. Tyson: This .r'la_use- has come in company which makes it im-
possible for me to accept it, T am afraid. It is not a ‘“‘Delhi’’ Chamber of
fgl?;n:;ell‘;e' lfn.whlch case my attitude won?d probably have been very different,

¥ rlenfl the Mover has made quite clear that it is, to quote, his own
gords, the National Muslim Chamber of Commerce, i.c., the Chamber of
dj(?er?n:lr:r?gofuitgf a)ﬁug}ljlm Iiatmn, and T am bound*“to say that coming, ds it
it a5 comis w::th' o0 e other amendments of the same kind I must regard
accept, it g within the communal arena and, therefore, I am afraid, I cannot

Dr. P. N. Banerjea: If it is a commercial body I ]& § i
17 Byed Ghulam Bhik Nairang: The words are cluar—:the. Obetonir
Mus‘l’l: f_n JChambar of Oome, e s are clear—'‘the Chairman of the
'Rural).- Iﬁ::miku.to Mehta (Bombay Central Division: Non-Muhammadan
a Purelv commerciael bo:jmder%ﬁ.nd fhat is the meaning of the Chamber being
CCommerce and there can y}; e Chamber of Commerce is a Chamber of

: d e no objection to it. The objection is to the fact
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that it is closed to non-Muslims, not that it ijs & Chamber of Comrmerce or-
Chamber of Politics.

Dr. P. N. Banerjea: Still it is u commercial body.

Mr. Jamnadas M. Mehta: Ouly contined to one oommumty It is very
likely that even if Mr. Nairang had not moved this amendment the learned
Doctor “might have moved it. But there is no doubt about its meaning that
it is confined only to one commuiity, und that is the vital objection to ite.
acceptance.

Nawabzada Muhammad Liaquat Ali Xhan: I greatly regret the speech that
has been made by the Honourable Secretary for KEducation opposing the
motion which has been placed before this Honourable House.  Before I deut
with this question, let me say that I cannot congratulate him on the aspersion
which he has cast on the members of the Court of the Delhi University. In
his enthusiasin to get dictatorial powers for the Executive Council he forgot
himself to the extent that he said that he looked upon the members of the
Court of the Delhi Universityv with suspicion. Sir, as iz mentioned here,
who are the members of the Court of the Delhi University? The Chief Comn-
wissioner of Delhi—does he suspect him? The Director General, I.M.S.—
does be suspect him? The Educational Adviser to the Government of India—

- does he suspect him? The Superintendent of Education, Delhi, and Ajmer-
Merwara, the Chairman of the Punjab Chainber of Commerce, the Chairman
of Delhi Municipality, the Chairman of the Delhi District Roard,
the Senior officer serving in the P.W.D. under the Chief Commis-
sioner of Delhi, the Senior Medical Officer, Delhi, the Principals of the Interme-
diate Colleges in Delhi which prepare candidates for admission to the University,
the Warden, the number of graduates to be elected as members of the Court by
the registered Graduates from among theéir own body shall be 25. Probably hix

1o, suspicion i8 on these people because they happen to be non-officinl
Indians and they do not belong to that class to which my Honourable
friend does.

Then, Sir, there is the number of teachers to be elected as members of
the Court by the teachers other than Professors and Readers.

Then there is the number of persons to be elected as members of the Courk
by associations or other bodies approved in this behalf by the Chancellor.
Probablv he suspects that the Chancellor might recognise such associations
which would be undesirable to send representatives to this august body.

Then there is the number of persons to be elected by the elected Members™
of the Council of State and the Legislative Assembly from among their own
number. I do not know what to say. 1 would expect that my Honourable
friend, as he is a Member of this Assembly, would have no suspicion against
the Members of this House.

Then there is the number of persons to be appointed by the Chancellor.

Now, B8ir, surely a Court which is constituted of such persons does not
deserve that contempt which 1y honourable friend has shown for this body.

Mr. J. D, Tyson: I do not know whether 1 used the word suspicion.

Nawabzada Muhammad Liaquat Ali Kban: Yes, you did. T am surprised at
the distinction which my Honourable friend is trving to make between these
two words. Buspect is a verb and suspicion is the noun.

Mr. J. D. Tyson: I do not recnll using either word.

Nawabzada Muhammad Liaquat Ali Khan: And then myv Honourable
friend said that because there is one particular college which has been
behaving in a manner which is repugnant to the Honourabls Member and as
the Court has not taken any action against it, therefore he stspects that
Court. May I know if the matter of taking any action against this college
was ever placed before the Court? I stand to correction here. Then. I think
that the Honourable Member was not justified in casting a serious aspersion
on the members of the Court and the University of Delhi and treating the
Court as if it were a body that consisted of irresponsible people who did not
have the interest of the University at heart.
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Now 1 come to the proposition which is before this Honourable House.
1 am most grateful to my Honourable friend, Mr. Chatterji, for his fairminded-
ness -when he said yesterday that the case which we had put from this side
of the House for adequate representation of Muslims in the various bodies of"
the University was a fair and just one, He only opposed it because he said
that it would not look nice in the -interest of the country that we should have-
such a' thing in our legislation. Bir, what is the use of trying to conceal
facts. Facts are what they are. Everybody knows that India is not a
pation. It is n land of nationalities. What is the use of your not including
it in the Act? It does not make the slightest difference as far as that goes.
T cannot agree with him that we should bury our heads in the sand like 2n
:‘mtri;_r and declnre that there is no storm. The storm is there. The facts.
are there.

8ir, my Hohourable driend, Mr. Kailush Bihari Lall, who is not here, gave:
a long speech to the effect that he was waiting for that day (when it will
dawn 1 do not know!) when questions such as this would not be considered
necessary. My Honourable friend c¢an afford to wait for that day
becuuse he happens to have all that he wants today. But I cannot afford to
wait for that day. My Honourable friend suggésted that he did not like a
provigion like this to be ineluded in the Act but he was not opposed to it if
it was devised in some other manner like the Instrument of Insiructions. I
do not know to whom he would send the Instrument of Instruction. Un-
fortunately, we get so' much carried away by various phrases that we hear
now and ngain that without understanding the significance and the meaning
of that particular phrase, we begin to repeat it.

Sfr, s was shown vyesterday, the University of Delhi has been in existence
for the last 20 years. The Mussalmans of Delhi have waited for 20 years to
see that justice was done to them. I had given certain figures regarding the
composition of the Executive Council, of the Court and of the Academic-
Council. Now, 8ir, with vour permission, as this"is a matter which really
affects the whole administration of the University, I would like to quote-
certain other figures and satisfy the Honourable Members of this House, who-
have got a fair and open mind, that what we.are putting before this House
is nothing but what is our due and is nothing but what justice demands:

Muslims. Non-

. Muslims.
Members of the Faculty of Arts . e . . . 4 21
Members of the Faculty of Science . . . . . . 3 21
Members of the Faculty of Law . . . . . . 2 12
Me:tl_:bem of the Committees of Courses and Studies in the Faculty .
of Arts . . . . . . . . 5

1 am giving these figures to this House %cuusa .all' these Committeeg are
formed either by the Court or the Executive Council, or the Academic Council
and unless we can have adequate representation on these bodies,” it is not.
possible for the Muslims to find representation on any of these Committees :

Muslims. Non-
Muslims.
Member: of the Committees of Courses and Studies in the Faculty
of Beience . . . . . . LT . . 14
Members of the Committees of Courses and Studies for the Faculty
of Law . . . . . . . . . . 1 T
Board of Co-ordination . . . Nl 5
Residence, Health and Discipline Board 1 4
Finance Committee . . . 1 8
Committee of Selection 2 14 -
Library Committes . . . . . . . . 1 14
Admission Committee . 1 10

This, Sir, is the state of affairs in the University of Delhi, and I am really
surprised that the Governmen¢ should come forward and oppose a motion of
this nature. It should have been the duty of this Government to have come
forward when they were bringing this Bill to improve the position of Mussal-
mans in the University of Delhi. They do not only not do that but now
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they are coming forward and trying to defeat what is our . due with their
official votes which they have at their disposal. Sir, it is not only the Uni-
versity of Delhi where the representation of Mussalmans is so inadequate,
It is practically in every University. And I tell the Government that if they
oppose this motion they will for ever be preventing the Mussalmans fromn
getting any representation in any of the other univerdities, The Government of
India are considered to, be a Government which is not communal, and, Sir,
whenever we would go before any of the Provincial Legislatures wanting
better repfesentation of the Mussalmans in the universities of those provinces
‘this will be flung in our faces that the Government of India which is =on-
—communal did not see that there was any justice in our claim. So, in other
words, by adopting this attitude they are depriving the Mussalmans of India
of an opportunity of getting their due share in the higher education of this
country. This to my mind is a very serious question and the Government
-should consider very carefully before they adopt this attitude of coming in
the way of securing justice for a particular community. I have got the figures
of other unmiversities also, and if T amn challenged by any one I siall be com-
pelled t6 take the time of the House by quoting them, but I do not want to
do that. Every one knows that the position of the Mussalmans in practicall

every university is deplorable and I am surprised that the Honourable
Member who is representing the Govermmnent as far as this Bill is concerned
chould come forward and oppose a motion of this nature. They should have
come forward if they had any sense of justice, if they had any sense of decency
—they should have come forward and supported us in this demand. But to
come forward and say that they cannot accept it even when my Honourable
friend, Dr. Banerjea, has accepted it,—I do not know what expression I
‘ghould use to enndemn this action of the {iovernment. Mr. President, let me
tell this Government that if you are cowardly, if vou have not got rhe
courage to see that justice in done to a particular community, then for God’s
sake do not stand in the  wayv and do not take the responsibility of perpetra-
tion of that injustice to the Mussalmans of Thdia. If vou want
to show that vyou are impartial in this matter, if you want to
show that this i8 a matter for the Hindus and the Mussalmans
to decide, then I would say, do not let your official votes be  used on
this occasion. Let this matter be decided by the non-official Members of
this House. Let them take the responsibility of this action, but why do vou
want to soil your hands in this matter? 1 do not know whether my appeal
would have any effect because it seems to me that.the Government have lost
all sense of justice and decency, but I would warn them again that by this
stubborn, this unreasonable, this unjust attitude of theirs, they will be
creating a bitterness amang the Mussalmans. You should be there to hel

the Mussalmans and others who are weak to get their due, share; vou should
not be there to stand in their way of achieving what is legitimately theira.

Mr. Lalchand Navalral: T may assure the House that T had no intention to
intervene in this debate. (Interruption.) T will say why I have risen to speak.
"I wus reminded of the attitude of the Honourable Member who is piloting this
Bill, towards the Court of the DUniversity and I thought I should rot sit silent
over it. Tt is an indigrity to a body which is the first body of the University.
To use any words like suspicion or suspected or say anything which is not
graceful towards the University is a matter for great condemnation, and T am
gure that Mr. Tyson who is known to be very courteous and who is doirg
things so very well, will come forward and offer an apology or express his sorrow
at having used those words towards the Court of the University. On some
motion before, T had said that T was a member of that Court, and [ have seen
there that officers of the University, I mean, those at the top, do not treat
the mambers of the Court with that courtesy and that consideration which they
-should show. They treated the Court very lightly, and if Gcvernment here
‘also jcins them, it will give them an impetus to treat the Court even move
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lightly. I need not say anything more on that. When the question of three
years degree course had come before the university for comsideration and was
before the Executive Council, it was I who said that the Court, being the first
authority, should be consulted first and not that the matter should be cooked-
up, as 1 would call it, in the Executive Council and then brought up before
the Ccurt for only nominal consideration. I put in a resolution and it was
accepted by ballot, and yet it was not given any consideration. The proposal
never came before the Court and the Gourt was slighted. Matters like this
should be taken seriously by the Government and they should not say anything
to belittle the powers or the authority or the privileges of the Court of the
University. ' -

Bhai Parma Nand (West Punjab Non-Muhammadan): How are the privi--
leges of the Court relevant to the amendment under consideration?

Mr. Lalchand Navalrai: I am coming to the. amendment. 1 will give my,
own independent view on it. So far as the amendment is concerned, I have
geen that the Leader >f our Party has given his own opinion, Rightly or wrongly
whatever it be, he has given his own opinion. So I want to restrsin myself '
fromn speaking on that amendment at all. I do not want t6 say anything which:
would injure either this Party or that Party. When the question of voting
comes, my position would be known. - . i

Sir Cowasjee Jehangir: It is always difficult to speak on u question whi¢h:
takes 4 communal turn in this Honourable House. But it is no. use trying
t> close our eyes to the fuct that to-day 'in India we have to face this problem.

_This amendment seeks to get a representative of the Muslim Chamber of Com-
merce on the Court of the Delhi University. This Court is constituted by the
representatives of several bodies, as has been .explained by the Deputy Leader -
of the Muslim League Party.

Bhai Payma Nand: But they are not communal.

Sir Oowasjee Jehangir: The objection that has been taken to the Chairman -
of the Muslim Chamber of Commerce being a member of the Ccurt by statutory
provision is that the Muslim Chamber of Commerce is & communal body. That
i3 the objection taken by (Gevernment. I am sure Government are aware that .
the principle has long .been established that communal institutions are recog-
rised by Government and recognised in India. That is an established fact.
Take this principle a little further, that no communal institution should be
reccgnised or should he allowed to send a representative to a tody which is .
nou-communal. Take this masin principle to its logical conclusion. 'I'nat would
mean that the Parsi Gymkhana, the Muslim Gymkhana, the Hindu Gymkhana
and the European Gyrckhana which are all communal institutions should have-
no representatives on an adsociation which is non-communal hut which deals
with sport. Do you went to carry it as far as that? Then, sureiy, the Marwari
Chamber of Commerce is recognised by Government. Their opinicns are sought®
for us a chamber of commerce. It is a communal body. Do vou mean to say
that Government do not take or ask for the opinion of the Marwari Chamber
of Commerce, because it is communal ? Do you mean to say that the Marwari
Qhamber of Comunerce has no representation on non-communal bLodies? Tbis
ia carrying a principle much too far. As long as communal bodies are recognised
such us chambers of commerce, so long will you have to sllow them to eend
ropresentatives to industrial associations, sporting associations and academic
asscciations of a non-communal character to represent their interests. That
is done every day. Because this debate has taken a communal turn, you want.
to turn down a proposal which is eminently reasonable. You must separate
this proposal from other amendments that may follow. If you turn down this
araendruent, you will negutive a policy which Government has adopted for:
years past in this country. You may oppose the amendment on the:
ground that the Muslim Chamber of Commerce in Delhi is not reprcsentative..
I can understand that opposition. Such an argument can be applied to any
association but you zsunot apply it on the ground of its being & commuual
as3ociation. ' '
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My point of view is this that the population of Delhi which this university
-gerves is not purely Hindu nor is it purely Muslim but it has a lurger pro-
portion of Muslims than most parts of India. I understand that the population
-of Deihi ir half Muslim and half Hindu"and therefore any instituticn which has
to serve the area of Delhi requires special consideration so far as the Muslims
are concerned and on that ground alone, not on communal grounds, the Muslims
-ghould, 1 think, have their effective voice in an institution which has been
built up, is being built up at the cost of the country. It is an institution which
is to play a most important part in the lives of the future generaticus of this
couniry. Therefore I would urge that in this particular case the House has
reason to look with favour on any proposals which are brought forward for
an sdequate representution of a community which is playing an important part
in the hfe of this part of India. -It might have been that the JHindus were only
.80 or 2% per cent. of the population of Delhi. " They would still have a right
to be represented on an educational institution a8 much as anyhudy else and if
they had to put forward their claim for adequate representation, they should
have had the support of the House. On these grounds alone T would ask this
Honouratle House to consider favourably proposals of this character, especially
‘this ainendment which is quite an ordinary proposition of haviugz & communal
institution’ send its representative to an institution which is non-cornmunal in
-order to safeguard its -own interests.

(‘ommerce is very much interested in the education of this province. Com-
‘merce surely ought to have u voice in education. It is the commercial people
who built up education. Who built up the University of Bombay il not the
commercial people. Who helped the University of Calcutta if not the com-
mercial people of that City. Surely i commercial body has a right to be repre-
sented on this Court, especially a body which represents about 50 per cent.
of the whole populatin, ard under those circumstarces I would definitely
separate this amendment from those that are to follow and support my friend
Dr. Bangrjea in the very wise and sane view he has taken that this amendment
.should be supported. .

Ms. President (The Honourable Sir Abdur Rahim): The question 8.

“That in clause 16 of the Bill, after sub-clause (vi) of clause () of Statute 2 in the
troposed Schedule, the following sub-clause be inserted and subsequent sub-clauser be

‘re-lettered accordingly :
‘(vii) the Chairman of the Muslim Chamber of Commerce, Delhi'."”

I think the Ayes have it. -

(One or two Honourable Members cried ‘Noes have it’.)

Mr. President (The Honourable Sir Abdur Rahim): Will those who are for
‘Noes’ rise in their places? .
(I;Io Honourable Member rose, but after a pause Mr. Jamnadas M. Mehta
‘rose. '

Mr. Jamnadas M. Mehta: I am saying ‘“No’’, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Those who are for Ayes
‘will ncw rige in their places. )

(Ms»ny Honourable Members rose in their places.)

The motion was adopted. -

‘The Assembly then adjourned for Lunch till Three of the (lock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. K. C.
‘Neogy (one of the Panel of Chairmen) in the Chair.

Mr. H. A. Sathar H. Essak Salt (West Coast and Nilgiris: Muhammadan):
Bir, I move: . - /
*‘That in clause 16 of the Bill, after sub-clause () of clause (I) of Stat: i
proposed Schedule, the following sub-clause be inser?:ed acn:l aul()sc).‘qﬁents .:xl';?cl?ua‘:s u!::
re-Jettered accordingly :* ,

‘(xi) the Sadars of the Majalise Ankaf constituted under. Act XIIT of 043"
8ir, as the House is aware, this Statute is dealing with the constitution of the
‘Court. To the sub-clauses dealing with those who will be the members of this
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Court, I want to add two Badars, the Presidents of the two Majalise Aukaf
which have been constituted under the Bill that was introduced by my Hou-
ourable friend Maulvi Muhammad Abdul Ghani which was passed into law by
this House. I need not dilate on this. These two Presidenta will huve great
interest in the matter of education because some of the Aukaf which are dealt
with in that Act do control certain classes of educational institutions. I thera-
fore propose that the responsible heads of ‘the Aukaf, that is the two Presidents,
should be members of this Court. 8ir, I move.

Mr. Chairman (Mr. K. O. Neogy): Amendment moved:

“That in clause 16 of the Bill, after. sub-clause (z) of clause (I) of Statute 2 in the
proposed Bchedule, the following sub-clause be inserted and subsequent sub-clauses be
ro-lettered accordingly :

‘(xi) the Sadars of the Majalise Aukaf constituted under Act XIIT of 1843'."

Dr. P. N. Banerjea: Sii, | rise to support this amendment, not on the
ground of communal representation but on the ground of educational advance-
ment. 1 am told that the funds of these two bodies, Majalise Aukaf, are
applied mostly to educatiomsl purposes, and as such I think the two Presidents
should have ez-officio seats on the Court of the Delhi University.

Mr. J. D. Tyson: Sir, on the basis on which this amendment has been moved
and supported, I am willing to accept it.

Nawabzada Muhammad Liaquat Ali Khan: Sir, I greatly appreciate the
support which my Honouratle friend Dr. Banerjea has given tgy, this umend-
ment. I welcome the change-in the attitude of the Governmnent regarding
ameniments of thic nature. - I wish to assure my Honouravle friend Dr.
Binerjea that there is not & cingle amendment which has been suggested which
is not directly connected with educational uplift. As has been pointed out,
a good sup of money from the income of these Aukaf is spent for
edueational purposes and their presence on the Court will be for the advance-
ment of University education in the Province of Delhi. I would, Sir, make
one request to the Government that before they oppose any ameadruent, they
should see whether the amendment suggested is reasonable or nct. Here, I
woull like to point out that we have kept in view the academic character of the
University and we have not suggested any amendment which would give repre-
sentation to an intercst on either the Court or the Executive (ouncil which.
i« not directly connecled with the education of the Province of Delhi. Sir, I
support the amendment which has been moved.

Mr. Chairman (Mr. K. C. Neogy): The question is:

‘“That in clause 16 of the Bill, after sub-clause (x) of clause (I) of Statute 2 in the
proposed BSchedule, the following sub-clause be inserted and subsequent sub-clanses be
re-lettered accordingly :

‘{xi) the Sadars of the Majalise Aukaf constituted under Act XTIT of 1943'."
The motion wuas adopted.
8yed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, sub-clause (zi) of clause (1) of i
Sehed b i claume 15 (=i) | (7) o Btahjta Z in the proposed

Bir, if you refer to sub-clause (zi) which I seek to amend by this amendment,
wo find ibat in the constitution of the Court ‘‘the Principals of the Intermediate
Colleges in Delhi which prepare candidates for admission to the Univemsity’'
are contemplated to be- Members of the Court. As a matter of fact, we find
that there is no Intermediate College in the Province of Delhi, There was only
one, the Ramjas College, whick has so far been functioning as an Intermediate
‘College. My information is that on the inauguration of this new scheme, it has
got itself aifilinted to the Allahabad University so that at present there is no
Intermediate College and apparently none is in contemplation Lecause the
intermediate stnge of education is to be done awas with. We sre going to
have only the High School Examination and the three years degres course in
the University. There ie no Intermediate College provided for in the amending
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law. 'Therefore, I think it is clear that the insertion of this sub-clause (zi) in
the Statute was based on some misconception and it should be removed. Sir, I

move.

Mr. Chairman (Mr. X. C. Neogy): Amendment moved:
“That in clause 16 of the Bill, sub-clause (xi) of clause (1) of Statute 2 in the proposed
Schedule be omitted’.” -

Mr. J. D. Tyson: Sir, I understand that the facts are as stated by my Hon-
ourable friend and that this Intermediate College is the only one to which this
statute could have had any application and that it no longer exists in the Uni-
versity: I therefore accept the amendment.

Dr. Sir Eia Uddin Ahmad: Sir, the retention of this sub-clause is- opposed
to the principlé of the Bill and if it is there people will begin to doubt whether
we have introduced a three-vear course or not. Therefore I think the amend-

ment is desirable.

Mr. Chairman (M:. K. C. Neogy): The question is:

“That in clause 16 of the Biil, sub-clause (zi) of clause (7) of Statute 2 in the proposed:
Schedule be omitted’.”

The motion was adepted

Syed Ghulam Bhik Nairang: Sir, I move:

“That in cﬁnse 16 of the Bill, to clause (?) of Statute 2 in the proposed Schedule, the
following be added at the end:

‘at least eight of whom shall be Muslims’.”’

According to the sub-clause' as it stands the numper of graduates to be
elected to the Court by registered graduates from ameng their own number
shell be 25 and I want by this amendment that eight of them should be Muslims.
The reason is that we desite larger representation on the Court and if in the
elections to that body by the registered graduates, eight seats arc reserved for
Muslims it will be only fair and reasonable. The details as to the composition
of the Court have been giver in connection with the debates on this Bill so
often that I need not repeat them. At present Muslim repressntation on the
Court is very meagre indeed, and out of a total membership of 12§ as was
pointed out, there are only 24 Muslims at present; and it may be very fairly
contended that in a province like Delhi where the Muslim populstion is 50 per
cent. of the ‘total an larger representation is surely called for, not only on the
population basis but also in view of advancing the cause of higher education
among the Muslims. A larger number of Muslims should be given an oppor-
tunity to enter the Court of the University and thereby advance the cause of
higher education among Muslims. I do not think I need dilate on the point
any further. S8ir, I move.

Mr. Chairman (Mr. K. C. Neogy): Amendment moved :

“That in clause 16 of the Bill, to cluuse (2) of Statute 2 in the proposed Schedtle, the-
following be added at the end:

‘at least eight_of whom shall be Muslims’.”

Dr. P. N. Banerfea: Sir, I rise to make the position of my Iarty clear on
the guestion of communal representation. As I said in my spcech the other
day, our Party is not prepared to accept the question of communal representa-
tion on an educational institution like the Delhi University, and that will be our
attitude towards all the amendments. 8ir, T oppose this amendment, =~

502

Mr. J. D. Tyson: Sir, this amendment is quite specifically within the
ambit of what T said yestegday when the very first amendment which seemed
to have an aspect of communal representation was moved. I made the atki-
tude of Government then plain. I do not for a moment suggest that the
Muslims have not got some legitimate grievance against the university or
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aguinst spme of the electing bodies in the university on account of the paucity
of Muslims who have been returned by the elective bodies. I do not think
they can have any complaint as regards the nominated element. But cer-
tainly the university hus from that point of view made a poor show on the
elected side. But 1 am not prepared to introduce this element into the pre-
sent legislation. The House is very divided on the subject and I madé clear
yesterday that I could not accept amendments of that- kind. 8ir, I cannot
accept this amendment.

Nawabzada Muhammad Liaquat Ali Khan: Sir, the Honourable Member has
accepted the position that the representation of the Mussalmans is very meagre.
As fur as this particular constituency is concerned, there are 25 members who
are elected by the rogistered graduates. I have got a calendar of the uni-
versity with me here; there is only one Muslim who has been elected out of
26. It is all very well to say that they do not want the introduction of cow-
munalism in this Act; but may I ask Government what do they propose lo
do to secure effective and just representation of the Mussalmans in ¢he various
bodies of the university? If my Honourable friend had come forward with
some other suggestion which would have secured to them their due share and
an. effective voice I could have understood his opposition to this proposal. 1t
is recognised that the university or the elective bodies of the university have
not treated the Mussalmans fairly in the past. What is it that Government
are going to do to sec that in future the Muslims are treated better?
Nothing. That is not really a happy position for Government to adopt. We
.ore not introducing any element in these bodies which is not directly conneet-
ed with education. All that we demand is that out of the 25 that are to be
elected by the registered graduates,—mot by any body from outside,—seats
should be reserved for the Mussalmans. And let me tell you that instead
.of creating any ill-feeling between the students of these two communities it
would create greater harmony.. At present there is a feeling among Muslim
students and Muslim graduates that they are not given their due share; and
if you accept this proposition it will bring about a better understanding be-
tween the students of the two communities. It may be communal in a certain
sense; although I do not see any objection to there being communal repre-
sentation. As has been suggested before, there is communal representation in
every institution connected with every sphere of life in this country. Why are
the Government so shy in recogmising the claims of the Mussalmans? - What
is it that they propose to do to redress the injustices done to them? This is
not enough for my Honourable friend.to say that we recognize that the Mussal-
mans had not had their due share, but what is it that you are doing to secure
them their due share? Nothing. Therefore, Sir, I submit that no valid argu-
ment has been advanced by the Government in opposition to this amendment.

As I stated ecarlier, Sir, this is a matter that really does not affect in
principle the administration of the University. It cannot be contended that
the Mussalmans who will go there will be unfit to take their proper part in
the deliberations of these bodies. The only thing is that by reserving certain
reats for them you provide against any combination which would purposely
keep the Mussalmans out. Therefore, Sir, I submit that if the' Government
are not prepared to take the responsibility of securing adequate representation.
‘they should at least leave it to the non-official Members of the House two decide
and let them tanke the responsibility either one way or the other. If the Gov-
ernment had said, ‘““No, your elaims are ot just’’ I could have understood their °
attitude in this respeot. They recognize, they admit that our.demand is just,
that our grievance is justified, and yet they are proposing to oppose an amsnd-
ment which weuld improve the position of Mussalmans in the various bodies of
the University. 8ir, T support this améndment which has been moved by
my Honourable friend. ' :

Maulana Zafar Ali Khan (East Centrs! Punjab: ﬁuhnmmndan): To the
very lucid remarks made by my Honoursble friend, Nawabzada Liaquat Ali

n
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Khan, 1 would ouly add that in order o safeguard our effective representation

in the governing bodies of the Delhi University, we do not want to introduce

the clement ¥f separate electorates. Let there be joint electorates, but a

numbezr of segts should be reserved for the Mussalmans and this will not affect

injuriously the interests of others.

We have seen that for the past 22 years that the Delhi University has
existed, our position was precarious. The statistics placed before the House
ought to have convinced you that nowhere in the University we have had any
representation worth the name, much less effective. So, after these 22 years,
when the question has come up of reforming this so-called ‘model University’
or ‘All-India University’, the Mussalmans, who in this provinew of Delhi cinim
a percentage of at least 45, have some claims, and you cannét ignore those
claims. How are you to meet with their wishes and claim to be just, of which
you are, 8o proud?  We have heard of British sense of justice and British sense
of fair play, but the way in which our Honourable friend, Mr. Tyson, has
shown his sense of justice has opened our eyes. And it was against his wish
that Nawabzada Liaquat Ali Khan was so frank and outspoken, and 1 think
he struck a right note at the right moment. Let the Government know that
we Mussalmans are a very proud people and we have made up our ming to
secure our rights. Whoever comes in the way will have to reckon with the
Mussalmans. The very word ‘Mussalman’ is like the proverbial fly in the
ointment so far as my Honourable friend Mr. Jamnadas Mehta is concerned.
He should know that his name is Jamnadas and as such he is known to India
and as such he ix known to Delhi. Jamnadas means the slave of Jamna.
Whereas wce uare the servants of Zam Zam. he ‘is the slave of Jamma. That
brings about a fundamental separation. He must admit that. Yesterday,
while speaking on this very subject, I was telling him, his henchmen and
those who are of lus way of thinking that you Hindus, who talk so glibly of
justice and fair play. have treated the Harijans for the past many thousand
years like goods and chattels and youn have not allowed them the right cf
entering a temple-—ihe temnple of learning as you call it. So we have made
up our mind not oniv to protect our own interests but to protect the interests
of other minorities like Harijans, Scheduled Classes and so on and when the
time comes . . . . -

Mr. Chairman (Mr. K. C. Neogy): Order, order. That has nothing to do
with this amendment. Perhaps the Honourable Member will confine his obser-
vations to the amendment before this House. -

. Maulana Zafar Ali Khan: All right, Sir. I lend my strong support to the
amendment. '

Mr. Chattman (Mr. K. C. Neogy): The question is:

“That in clause 16 of the Bill, to clause (2) of Statute 2 in the proposed Schedule, the

following be added at the end:
‘at least eight' of whom shall be Muslims’.”

The Assembly divided:

AYES—21
Abdul Ghani, Maulvi Muhammad, - Murtusa Sshib Bahadur, Maulvi Syed.
Abdullab, Mr, H M. . Nairang, 8yed Ghulam Bhik. .
Azhar Ali, Mr. Muhammad. - Nauman, Mr. Muhammad,
Bhutto, Mr. Nabi Baksh Illahi Baksh. Piare Lall Kureel, Mr,
Choudhury, Mr. Abdur Rasheed. Raza Ali, Sir Syed.
Choudhory, Mr, Muhammad Hussain. Siddique Ali Khan, Nawab.
Rssak Sait, Mr. H. A. Sathar H. Siva Raj. Rao Bahadur N. -
Ghissuddin, Mr, M. Yamin Khan, Sir Mohsmmad.
Lalljee, Mr. Hooseinbhoy A. Yusuf Abdools Haroon, 88b.

Liaquat Ali Khan, Nawabzads Muham- Zafar Ali Khap, Maulana. .
. moad. i Zis Uddin Akmad, Dr. Sir.
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NOES—39, _
Ahmad Nawaz Khun, Major Nawab SBir. Mackeown, Mr. J. A
Aiyar, Mr, T. S Sunkara. Maitra, Pundit Lakshmi Kanta.
Ambedkar, The Honourable Dr, 1. R. Maxwell, The Honoura.blt_:‘ Bir Reginald.
Bauncrjea, Dr. P. N. Mehta, Mr, Jamnadas M.
Benthall, The Honourable Six Edward. Miller, Mr, C. C. g! o
Bewooy, Sir Gurunath. Noon, The Honourable alik - Sir Feroxz
Chapmun-Mortimer, Mr. T Khan, R
Chatterji, Mr. 8. C. Pai, Mr. A, V.
Daga, Seth. Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw. Ray, Mrs. Renuka. ..'
Dalpat Singh, Sardar Bahadur Captain. Richardson, Sir Henry,
Haidar, Khan -Babadur Shamsuddin, Roy, The Honourable Sir Asoka Kumar.
Imam, Mr. Baiyid Haidar. Bant S8ingh  Sardar,
James, Sir F' E. . Sargent, Mr, J. P
Jawashar Singh, Sardar Bahadur Sardar Sir. Spear, Dr, T. G. P.
Joshi, Mr, D. 8. | Spence, Bir George,
Kailash Bihari Lall, Mr: Sultan Ahmed, The Honourable Sir.
Khare, The Honourable Dr, N. B: Thakur Bingh, Major. .
Lalchand Navalrai, Mr. Trivedi, Mr. C. M.
Lawson, Mr. C, P, Tyson, Mr, J. D, -

The motion wus negatived.

Syed Ghulam Bhik Nairang: Mr. Chairman, ] move: .

“That in clause 16 of the Bill, to claose (9 of Statute 2 in the proposed Schedule, the
following be added at the end : : '

at least four of whom shall be Muslims"." .

You see, Bir, clause (8) to which th¢ amendment, relates, reads as followa-

“Soction 18 (4). The oumber of teachers to be elected us members of the Coult hy the
teachers other than Professors and Readers shall be ten.””

It is out of these ten, Bir, that we want four at leust fo be Muslims. Now,
Sir, I do not know if there will be any practical benefit flowing from making
a long speech over ar amendment of this kind because on most points that
we have been urging during the course of the debate on this University Bill,
we have found that we could have more usefully addressed ourselves to stones
and walls. Arguments can have no effect. Facts and figures which speak for
themselves are of no use. An appeal tc the sense of fairness of the respon-
sible Government Benches is futile, so much so that even the. very worthy
geutleman, our Honourable friend, Mr. Tyson, who is piloting the Bill in this
House, does not, unless I am very much mistaken, appear to be a free agent.
T have heard his speeches in connection with other Bills in this House. ¥
have known hig .attitude in connection with other matters and on more than
one occasion I have considered it my duty to say publicly on the floor of
this House how fair and how alive to his duties he has proved himself. But
I do not know what has happened to him. ‘He is cutting the figure in zon-
nection {vith these debates of one, who convinced agdinst his will, is of the same
opinion still. [ am glad he has not quoted his bible during the vourse of the
debate today. Yesterday he gave me the impression that the Report of the
Select Committer was his bible. When any question arose he quoted chapter
and verse from hik bible and silenced all arguments, or rather he silenced his
own reason, because he had to submit to the inevitable—the recommenda-
Sbiong' of the Select Committee. All matiers which had been adjudicated upon
by the Seleet Committee were now res judicata as far as this House was con-
cerned and as far as any other legislative authority was concerned. Under the
circumstances [ say that it is nothing but the voice of one crying in the
wilderness to move any amendment like the one which T feel bound to move
and have moved . . . ) .

Nawabzada Muhammad Liaquat Ali Khan: . . . and shall go-on moving.

Syed Ghulam Bhik Nairang: . . and shall go on moving as long as the list
is not exhausted. Is it agsin necessary to point out that it is a disgrace 'o
an institution like the Delbi University to be the virtual monopoly of a purbi-
cular community? Has not that been sufficiently brought out in the speeches
which have preccded in the course of this debate, and if it has not been, then
I can only say that it is wilful neglect of the duty which the Gnvem;nenf-
. S o
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[Syed Ghulam Bhik Nairsng. | .
st any rate owes to tbe various elements i the population of the country over
which this Government is somehow ruling—it is wilfully ignoring patent facts,
and that alone can account for such obstinacy and sdch wrong-headedness as
we find Government showing in the matter of this Bill. In the last amend-
ment which has been negatived we wanted eight out of 25, that is to say,
less than one third. In this we want four out of ten. Of course we could
not prgpose a fraction in connection with 25, we could not say, give us 8 1/3,
we said 8. We ylid not like to say 9 because that would have been more than
one-third. We thougnt one-third would be quite enough, and we could n
connection with some other amendment want a little more than one-third. I
have sdid before and I repeat again that the population bamis or the educa-
tional interests concerned or any other criterion can be easily applied, and those
whose eyes are not blinded by prejudice can easily see that the Mussalmans
have a perfectly just and fair case when they say that they .must have more
representation on that great body, the Court of the Delhi University. Oub of
‘the representatives to be elected by teachers to whom you are assigning 1C
seats, four seats must be reserved for Muslims. Of course, we are not in this
connection saying that those four shall be elected by the Muslim electors.
That point we have not raised at all. The entire constituency will return ten
persons of whom four shall be Muslims. That is the whole prayer. Sir, I
move.

Mr. Chairman (Mr. K. C. Neogy): Amendment moved:

“That in clause 16 of the Bill, to clause (3) of Statute 2 in She proposed Schedale, the-

fullowing be added at the end:

‘at least four of whom sball be Muslims'" ™~ 1

Maulvi Muhammad Abdul Ghani: [ fuil to understand the point that com-
munalism should not be introduced in an educational institution. What is this?
Is this not communalism—to give seats for graduates and teachers separately
when the professors are there, why teachers are given separate scats? Are the
latter not graduates? TIs it proper to give seats to various kinds of bodies,
Chambers of Commerce; Municipal Board ‘and District 'Boards? Are not these
things communal things? Are not these thiligs separate one from the other?’
The ‘point is this. When it suits a particular group of persons, then it is all
right. But when it pinches, it is given a communal colour. We do not say
that nou-gruduates should be had, non-teachers should be had. We only say,
Muslims having the same qualification, having been registered there and recog-
nised teachers should have representation. We do not say people outside-
say in the streets of Delhi should be given seats. I am simplv"surpriaed to hear
all these pleas, all these efforts to deprive the Muslims from being represented’
in the Delhi University. 1 mmy point out that about 50 per cent. Muslims
reside in that srea in which the University is located say within u radius of
ten miles from the university seat. You are thus going to sacrifice the interests.
of about 50 per cent. of the population, so that they may not have any voice,
under some plea or pretext. 1 do not think that is proper. In another amend-
ment which is coming later on, we have this. There is no qugstion
educational qualification there.

Mr. Chairman (Mr. K. C. Neogy): The Honourable Member should not
anticipate an amendment which is not beforé the House.

Maulvi Muhammad Abdul Ghani: Tt is not before the House, but it is in
the amending Bill and such provision has been made in the amendment which
is going {0 be passed by this House. Therefore, with your permission, I may
refer to such sort of thing. When representation has heen provided in this
amending Bill to persons irrespective of educational qualifications, T fail to
understand why objection should . be put in the way of educationists simply
because they happen to be Muslims and nothing else. Tt has been said that it
is a temple of learning. T do not think so. It is a temple of certain vested

. interests. So, all these things should not be allowed to go on for long time.

of -any

“The House should consider twice before coming to any contrary decision and T
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hops thut they will uccopt the very modest amendment proposed. My Honour-
abls friend is afraid of asking representation on the population basis, that is
50 per cent., we have asked for 80 per cent. and even less than that. The repre-
sentation which hus been so far given does not come to even 2 per cent. for
Mussalmans on the whole on diffcrent bodies of the University. With these few
words 1 support the amendment. :

Mr. Kailash Bihari Lall (Bhagulpur, Purnen and the Sonthal Parganas:
Non-Muhumnmadan): I would not have stood up but for the fact that I want
to help my Honourable friend, Maulvi Abdul Ghani. The very argument thab
ne has placed before the House that it is only to keep out the educationists that
such sort of amendments are being opposed by those who are opposing such
amendments . . . . . '

Maulvi Muhammad Abdul Ghani: 1 never said that. _

Mr. Kailagh Bihari Lall: In the saine breath he says in. the part of the-
country where this University is located the population is 50 per cent. So, if-
he has got the interest of 50 per cent. of the population, he shoild * not have-
supported an amendment which seeks only a praportion of 4 to 10 which comes
to about 80 per cent. but he should have sought 50 per cent. representation.
(An Honourable Member: *‘He is generous.™) I am ufraid it is not the -
generosity of my friend but only a sort of attachment to something communal
which gives him the pleasurc. Had it been for the purpose of doing justice
to the population, he should have asked for 50 per cent. (Interruption.) I am
“aot here to distribute favours und patronage. It is by election that people will
come there and if the population is 50 per cent., most of the educationists will
also come from that population and a8 I told you about my dresm.
yesterday it nay come about that you will get more than
50 per cent., it may be 60 per cent. or even 70 per cent.
Why should " you stick only to 380 per vent. I stand to correct you. You.
should not stick to 80 per cent only by meuns of a statutory provision. Let the
"door be open and my dreum In that way may come true and you come in 70 per
cent. or even cent. per cent. I don't mind that. In the interest of justice of
the very community whose cause you are fighting, 1 hope you will correct your-
gelf, withdraw vour support to this amendment and T would appeal to my friend .
the Mover to withdraw this ameundient. _ i '

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): 1t is
really very amusing and very interesting to see that on every nmc.ndmex;i; which
is proposed here we find new arguments and new theories advanced. Lectures
are given that we were wrong in asking for less thun we deserve. My. friend Mr®
Kauilnsh Bihari Lall ought to have known that when we tabled this little deman(i
we had taken him into cousideration also. We knew that there will be lot of
hogeling. There will be people who will not be willing even to give one-third
when we can expeet half. My  friend's whole argument is that ho is noé
supporting us becasuse we have not asked for 5 out of 10 and we have confined
our demand to only 4. 1f my friend reads the amendment he will see that we
suy that at least 4 should be Muslims and if people are so magnanimous as to
give our cornmunity two more we shall not refuse it. But we had known that

paoplf: will not be willing even to give us at least 4. That is why we left,a
margin of 2. Although on the population basis we: are entitled to 5, we took
into consideration the Christian population, the Sikh pepulat.ion. and the
Depressed Classes. We took into consideration other persons who come to this
great city of ours. They have got a right of representatian. We'did not take
into consideration only the big Hindu community. We took into consideration
t.h'o oth:)r different interests that should not be left without representation. My
friend Sardar Sant Singh will get up and ask for one seat. We were prepared to
give him at least one out of the remainder. Therefore this little modest demand
& net strictly nccording to our percentage. We have shown that we can be
trusted to sccommodate others. Although our legitimate demand ought %o be
5. we are content with 4. My friend Mr. Kailash Bihari Lall says it might be
RO per cent. of the population. Of course there may come & time which we

-
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. |8ir Muhammad Yamin Khan.] .

bave not visualised yet when we will be allowed to geb wore than our share.
That may come about after three or four centuries. There may come a time
‘when we 1uy find ourselves in that position but for the present we do not want
more thun 4. )

As regurds the sanctity of the temple of learning, 1 knew that there were
mony temples of leaming which were closed to some pergon for a long time.
At least one temple which for a long time fought against the entry of those who
were not dllowod was my own Lincoln’s Inn. Even-the House of Commmons had
no representation of women until the Suffragettes camie to break the wigdows.
of the shops in England. 1t was considered that no woman had any right to get
into the Parliument. T saw m’\;self one day in London Suffragettes coming fo-
the National Picture Gallery with hatchet in hand and breaking‘into pieccs the
beautiful picture of Venus. : )

Mr, Chairman (Mr. K. C."Neogy): The Honournble Member's personal
reminiscenges are very interesting but having regard to the slow progress that
the House has made in regard to the oonsideration of the Bill, 1 appeal to
. Honourable Members not to” repeat arguments of a general charncter either for
the purpose of supporting, oe opposing, any amendment.

Nawabzada Muhammad Liaquat Ali Khan: May L point out that the slow
progress is due to the attitude of Government cngirely ? ’

Sir Muhammad Yamin Khan: We have so often listened to this temple of
learniug argument during the last two days that 1 wus giving an  example of
places which have been opened after long exertions. When I saw the beautiful,
picture of Venus broken, I felt very sorry, because I was  very fond of - good
pictures. )

Mr. M. Ghiasuddin (I’unjab: Landholders): Did you not do anything to.
protect vour Venus?

" Sir Muhammad Yamin Khan: The Honourable Mcmber knows that against
the fair sex we cannot do anything, and the British pation had to yield before
thut force when it came as u public opinion. .

[At this stage, Mr. President (The Honouruble 8ir Abdur Rubi) resumed.
the Chair. ] -

Sir, 80 or 40 years ago it was considered that the members of the fair sex
should not find their place in the Houses of Parliament but now it is considered’
to be an honour to bave lady members. Even in this House when a
lady member was brought here, we thought that it was a great

honour to the House. The times have changed and will go on changing. We

know that we may not win by micre votes because they are not free votes. All
the votes are being communded by one man und as the Government is con--
- stituted today, they command 40 votes. On our side, the decision is taken by
the ‘majority of votes, whereas on the other side it is the Hukam of one mun,
which everybody has to follow., I am sure thut if free votes had been allowed
by the Government, half of their Members would have voted with ug today and
the Government would not have found themselves in the majority. We bave
known, Sir, that temple after temple of learning has been opened to the people
¢« who were not admitted before., For instance,.the Inns of Court allowed the.
lady members to come in and the Harijans were allowed to go into the temples
in Madras. This bar which is being pul against ug will not remain for long and
the sooner it is removed the better. We will persistently fight for our rights
because we are petfectly convinced that we are not demanding anything which
i8 wrong. We are not asking for a thing which we believe to be wrong. We think
that we are fighting for the education of a big proportion of the population which
in at present being neglected and which deserves n great impetus. We think that
proper impetus can be given onlv by the representation of the people of that
community on various bodies. That is why we have come here. The Govern-
ment says that it represents all the intercsts therefore it is wrong for them o

4P M.
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-come in the way of our achieving our rights which we think should be given to
us. The Muslim cducation is very backward and the backwardness is visible by
the fact that out of so many colleges in Delhi there is only one Muhammadan
<college. Its backwardness is also evident by the fuet that out of so many regis-
tered graduates there are only a few graduates who belong to the Muslim nation.
Therefore, we think that a greater impetus is required for the Muslim education
and that can be done only when you show by your behaviour that you are not
.averse to their progress but that you want to help them in the prosecution of
their education. Without this co-operation on the part of the Government we
«cunnot nchieve our object. We are convinced that our demand ig right ‘and
we think that these people will become a great asset to the University. Their
presence in the University will restore confidence in the minds of many people
who, instcad of sending their boys elsewhere, will send them to this Univer-
sity. Thay will remain here. It is for these reasons that 1 say that Govern-
ment should either accept this amendment or at least show that they are not for
.stopping the aspirations of the Muslim community and remain neutral.

Mr. N. M. Joshi (Nominated Non-Official}: Sir, T move: :

“That the question be now put.”” - ' .

Nawabzada Muhammad Liaquat Ali Khan: Have not the Government got
‘to say something on this? .

Mr. President (The Honourable Sir Abdur Rahim): I will put the closure
motion subject to Mr. Tyson stating the Government’s attitude. ,

The question is:

“That the .question be now put.”’

The Assembly divided :

-

. AYES—39.

Ahmad Nawaz Khan, Major Nawab Sir. Maxwell, The Honourable Sir Reginald.
Aiyar, Mr. T. 8. Sankara. Mehta. Mr. Jumnadas M.

Ambedkar, The Honourable I, B. R. Miller, Mr. C. C.

Benthall, The Honourable Sir Edward. | Muazzom Sshib Bahadur, Mr. Muhammad.
Bewoor, Sir Gurunath. MudaliaraThe Honourable Dewan Baha-
“Chapman-Mortimer, Mr. T. dur  Sir A. Ramaswami. .

Chatterji, Mr. 8. C,. Noon. The Honourable Malik Sir Ferog
Daga, Seth Sunder Lall. Khan.

Dalal, Dr. Sir Ratanji Dinshaw. Pai, Mr. 'A. V.

Dalpat Singh, Sardar Bahadur Captain Raisman, The Honourable Sir Jeremy.
Haidar, Khan Bahadur Shamsuddin. | - Ray, Mrs. Renuka., °

Imam, Mr, Saiyid Haider. Richardson, Sir Henry.

Ismaiel Alikhan, Kunwer Hajee. Roy, The Honourable Sir Ascka Kumar,

Jawahar Singh, Sardar Bahadur Sarvdar Sir.] Sant Singh, Sardar.
Sargent, Mr. J. P.

.Joshi, Mr. D. 8. Spear, Dr. T. G. P,
Joshi, Mr, N. M. ' Spence, Sir George. .
lgnmaluddm' Ahmad, Shams-ul-Ulema. Sultan Ahmed, The Honourable Sir.
Khare, The Honourable Dr, N. B. Thakur Singh, Major,
Lawson, Mr. C. P, Trivedi, Mr. C, M.
Mackeown, Mr, J. A. Tyson, Mr. J. D,

) . NOES--18, ,
Abdul Ghani, Maulvi Muhammad. Muartuza Sahib Bahad ). 1 S
Abdullah, Mr. H, M. \Jai,-u:: S ld G:,,:.mun];h::ul“ ved
Azhar Ali, Mr Muhammad, L Tung. Sye :
Bhutto, Mr. Nabi Baksh Iliahi Baksh. Naumav, Mr. Mubhammad,
Choudhury, Mr, Abdur Rasheed. Raga Ali, Sir Syed,
Choudhury, Mr, Muhammad Hussain. ‘ Siddique Ali Khan, Nawab.
Eesak Bait, Mr. H. A. Sathar H, Yamin Khan, Sir Muhammad.

Ghiasuddin, Mr. M, Yusuf Abdoola Haroon, Seth,
Liaquat Ali Khan Nawabzada Muham- gafnr Ali Khan, Maulana.:
mad. ia -Uddin Ahmad, Dr: 8ir

The motion was adopted.

Syed Ghulam Bhik Nairang: Sir, I rise to a point of order. The Honour-
able Member Mr. Tyson has not spoken in- the coyrse of the debate. Now, that
the closure has been accepted, he cannot speak now. . ‘

Mr. President (The Honourable Bir Abdur Rahim): I have eeid that
aoccepted closure subject to Mr, Tyson stating the Government case. ’
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Syed Gh Bhik Nairang: Why did he not speak before the closure. I
he speaks now, It would b. disadvantageous to us. If we had known his posi-
tion, wd could huve replied suitably. :

g Mr. President (The Honourable Sir Abdur Rahim): 1 understand there hss
Jbeen u sufficient debate,

Mr. J. D. Tyson: Sir, I have rcally got nothing to say. On the same lines
a¢ the previous nmendment, I content myself by opposing this.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 15( of the Bill, to clause () of Statute 2 in the proposed Schedule, the

following be added at the end: o
' ':tr-‘ ]i'a;nsl- four of whom shall be Muslims’.”

The Assembly divided : .

AYEB--21.

Abdul Ghani, Maunlvi Muhammad. Noumsn, Mr, Muhammad,
Abdullab, 3. B el ‘Piare Lall, KureelMr. °
Azhar Ali r. . e
Bhtio, M. Nabi Bakah llabi Beksh. Bam AlLi, Sir Syed. .
.Choudhury, Mr. Abdur Rasheed. Shahban, Khan Bahadur Mian Ghulam
Lhoudhury, Mr, Mohammad Hussain. Kadir Muhammad.
Eseak Sait, Mr. H. A. Sathar H, Siddique Ali Khan, Nawab.
Ghismuddin, Mo M. ade  SMoham | Yamin Khan, Sir. Mubammad

i i Nrwnbza Muham- amin , .

Linquat All Khan. g Yusuf Abdools Haroon, Seth.

Murtuza Sshib Bahadur, Maulvi Syed, Zafar Ali Khan, Maulana.
Nairang, Byed Ghulam Bhik. Zia Uddin Ahmad, Dr. Bir.

NOES—38.

Abmad Nowaz Khan, Major Nawab Sir. Maxwell, The Honourable Sir Reginald.
Aiyar, Mr. T. 8. Sankara, Mehta, Mr., Jumnadas M.,

Ambedkar, The Hu}murublc Dr. B. R, Miller, Mr. C. C.
Buperjea, Dr. P. N. . . Mudaliar, The Honourable Dowan Baha-
Benthall, The Honourable Bir Edward, dur Bir A. Ramaswami.
Bewoor, Sir Gurunath. . Noon, The Honourable Malik 8ir Feros
-Chapman-Mortimer, Mr, T. _ Khan. ) o
Chatterji, Mr. 8. C. Pai, Mr. A. V.
Daga, Seth Sunder Lall. . . Raisman, 'The Houourable Bir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw, Ray, Mrs. Renuka, - .
Dalpat Si];lﬁh’ Sardar Bahadur Captain, Richardson, Sir Henry. .
Huidar, Khan Bahadur Bhamsuddin.

- Roy, The Honourable Sir Asoka Kumar,
.Jawahar Singh, BBa.rdar Bahadur Sardar Sir. Sant Bingh, Sarder.

Joshi, Mr. D. B, Sargent, Mr, J. P.
Kailash Bihari Lall, Mr. Spear, Dr. T. G. P,

Kamaluddin Ahmad, Shams-ul-Ulema. Spence, Sir George.

Khare, The Honourable Dr. N. B Sultan Ahmed, The Honourable Sir,

Lawson, Mr. C. P, Thakur Singh, Major.
Mackeown, Mr, J. A. Trivedi, Mr. C, M

Maitra, Pandit Lakshmi Kanta, ! Tyson, Mr. J. D.
The motion was negatived.

Syed Ghulam Bhik Nairang: Sir, I move:

“That in clause 16 of the Bill, to clatse (§) of Statute 2 in the proposed Schedule, the
following be addod at the end:

‘at least three of whom shall be Muslims'.” .
Clause (4) says tha. the number of persons to be elected ugmembers of
the Court by Associations or other bodies approved in this behalf by the
-Chancellor shall not exceed eight, and it is out of this eight that we want at
least three. Now, I do not know what arguments or facts and figures or
appeals will move the stony hearts of the gentlemen who occupy the Official

Benches. T am reminded of a well-known couplet of the great poet Amir
Khusaru:

“Ra ludami. silrn afmin mihrhdn  sdzam lurd
. Unchi mikhudhad dil-e-man unchundn sadeam turd”
The poet expresses himself to be at a loss to find some charm or magic by
which to induce his hrloved to be kind to him and to make him what his heart
wants him to be. We have really tried all devices of fair srgument and methode
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of appeal. Perhaps one method remains for us now and that is to go down
on our knees and beseech these tin-gods to be good to us and to accede to our
demands. Possibly driven to such extremes one might be impelled to resort
even to that method, but of course obvious reasons stand in our way. Firat,
we are Muslims and do not worship any but the one true God, and secondly,
leaving alone the religious point of view, we have also to conform to certain
principles of self-respect. Therefore we-are at our wit's end. The position is
perfectly clear and no lengthy argument on my part will either improve or
impair it. The meaning of my amendment is clear. Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 16 of the Bill, to clause (4) of Stdtute 2 in the proposed Schedule, the
following be added at the end: :
‘at least three of whom shall be Muslims'.”

Maulana Zafar All Khan: Sir, we have seen that however strong our drgu-
ments, however cogent our reasoning, it bas no effect upon Mr. Tyson. And
this reminds me of a couplet, to follow the example of my Honourable friend
Syed Ghulam Bhik Nairang. The poei says:

Yd Rab nah woh samjhe hain nah samjhenge meri bdt,
Dey aur dil unko jo nah dey mujh ko zabdn aur.
“Oh Lord! My sweetheart bas made up her mind not to be convinced;

Vouchsafe her then another heart to comprehend me if Thou dost not grant me another
tongue to give expression to my sentiments.’ ’

So my sweetheart has made up her mind not to be convinced, although
1 want to convince her in this great temple of learning and under this dome
where we stand as the representatives of Mussalmans of India under the cons-
titutional experiment of Communal Award made by the British Government. -
Sir Ramaswami Muduliar is the representative of Hindus .. .

Mr, Jamnadas M. Mehta: He is an Indian. .

Maulana Zafar Ali Khan: Dr. Ambedkar is the representative of Harijans;
Dr. Khare is the rzpresentative of Maharashtra Hindus. Similarly, each ons
is the representative of a particular section. And all these sections are gathersd
here and they are living together in a spirit of goodwill and amity. So this
is the great temple of learning; this is the great teraple of justice; this is the
great temple of fair‘play; this is the great temple of British sense of justice.
‘But where has the sense gone? Has it gone to the poles, gone to Europe, gone
to North Africa? Why doesn’t it come to Delhi? Why doesn’t it enter the
soul of the Delhi University?

What do we want? I have told you that here in this Hall in this great
temple of learning we stand as the representatives of the Mussalmans of
India and the Mussalmans of India are ten crores in number just as Dr.
Ambedkar and our friend, Rao Bahadur Siva Raj, are representatives of 8 crores
of Harijans. That means 18 crores. And if we add thirty lakhs of Sikhs that
will bring the number of 18 crores and.thirty lakhs. And between us we can
rule this country with justice and fair play, which has been denied by the
Britishers . . . .

Sardar Sant Singh (West Punjab: Sikh): Let us combine.

Maulana Zafar Ali Khan: Don’t get worried. You will get a seat; we will
get it for you. We are out to fight the battle of the righteous; we are out to
fight the battle of the weak. We give protection to the weak; we give shelter
to those who have no roof over their head. )

So, Sir, when the Government has on the one hand given us communal
award and wants us to go to the Councile in the name of the people—-the
Mussalmans vobe for the Mussalmans and Hindus vote for the Hindus—how is
it that this principle it denied here? How can you depy it? Do yoquanlt
to take away with one hand that which you have given with the othe_r? cfaop (]
twit us outside—those who have gone to the Jails as also other sections o ds;m-
called nationalists—with being the handmaids of British Imperla.llsm, ]t((im ;:w
of the Britishers. My Honourable friend, Mr. Jamnadas Mehta, wou aleo

tell me the same thing.
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' Mr. Jamnadas M. Mehta: Yes. )

Maulana Zafar All Khan: That the lLeaguewala is the factotum of British
Government. But louk how the Government treats us. They do not recognize
their friends. They do recognige their enemies and can make up with ihem.
But the friends they would spurn.

Syed Ghulam Bhik Nairang: They can neither recognize friends nor enemies.

Maulana Zafar Ali Khan: So they-have lost all sense of recognition. This
was left for you to remind me. ;

| Therefore, Sir, I ask you in the name of justice, in the name of fair
play . . .

Sardar Sant 8Singh: These qualities are in heaven, not in this world.

Maulana Zafar Ali Ehan: . . . to give us representation as Mussalmans in
the governance of the Delhi University to the extent of a few weats. Those
few seats do not carry loaves and fishes. Those of course will go to Sir Maurice
Gwyer who will get Ks. 2,000, or some other gentleman who will be-appointed
as the Vice Chanceller. .

An Honourable Member: Do not mention names.

Maulana Zafar Ali Khan: Well, there will be somebody, not any of these
four or five members of this body whom we want as against 10. 8ir, my heart
is overflung with indignation and the rankling sense of injustice, and therefore
all I have to say is that 1 lend my strongest support to the ameundment.

Rao Bahadur N. Siva Raj (Nominated Non-Official): Sir, 1 am in general
agreement, as indeed I must be as representing the Scheduled Classes, with the
feeling and the desire of our Muslim friends to increase the strength of their
representation in the Court. But my difficulty, particularly with regard to this
amendment, is as to how my friend the mover of the amendment, Mr. Nairang,
seeks to secure that rcpresentation in this particular clause. So far as 1 can
see, the bodies and ihe associations that are recognized under this clause are
the Municipal Commiitee Delhi; the Bar Association, Delhi; Delhi Medieal
Association, Delhi Hindustani Association, Board of Secondary Educa-
tion, Delhi; and the Jamia Milia, Delhi. In the first place, the motion moved
by my Honourable friend would seek to bind the hands of the Chancellor.
He will not know as to which body or association he shotld allot these two
members. In the second place, it also seeks to bind the Associations them-
selves much against their will so as to send Mussalmans from Associations
where there may be only a few Muslims. In the third place, there may be
Associations where there are no Muslims at all.- Therefore, unless the amend-
ment clears the position I personally feel it would be unworkable. I would
like to know, therefore, what he suggests to remove this difficulty. Otherwise
I am in general agrcement. :

Nawabzada Muhammmad Liaquat Al Khan: Sir, a very pertinent question
bas been asked by my Honourable friend, Rao Bahadur Biva Raj. As has
been laid down here, thcre are to be 8 representatives of the Association that
are to be recognized |y the Chancellor. It is not laid down here in the Bill
as to what those Asrociations will be, and when we put down this number
three we had in mind the associations that should have been recognized if the
-interests of the Mussalmans had not been ignored completely in the past.
They are the associations—I will give their names in a minute—that are engag-
ed purely in the advsucement of educttior in Delbi. One of them is recog-
nized and that is Jamia Milia. There are two others that have no represen-
tation on this Universily, and I submit that some of the associations that
bave been recognized really do not deserve to be represented on the Court of
the University. The two other associations that we have in mind are Anju-
inan Tarraqi-i-Urdu and the Anglo-Arabic College and Bchools Society.

Now, let me tell you, as far a8 Anjuman-i-Tarraqi-i-Urdu is concerned, it
i« an All-India Association. It has got its headquarters at Delhi and it is a
body that consists of Hindus and Mussalmans. The third association is an
-associntion which has been runming, and is running, one degree college, four
high schools,—one girls school and three boys schools. Now this association
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has no representation *n the Court of the University. So when we made the
-suggestion that three should be Mussalmans, we haed in mind the recognition
‘of these Associations which will represent the Mussalmans in the Court of the
University.

‘ Dr. P, N. Banerjea: And which of the two institutions would you remove
from the list?

Nawabzada Muhammad Liaquat Ali Eban: There is the Mercantile associa-
tion and there is the Munieipal Board. It is already represented by . the
‘Chairman of the Municipal Board. ~Really, S8ir, all kinds of interests are re-
presented in this University who have no right to be represented on it, und
the Mussalmans have been completely ignored in spite of the fact that there
are associations in existence which have been doing nothing but advancing the
cause of education in Delhi. T hope I have cleared the point raised by my
Honourable friend, Mr. Siva Raj.

Let me assure him that wherever we have suggested an amendment it
has been doné purely with the idea of giving representation to those, interests
which are directly conaected with education in the province of Delhi.

8Sir Cowasjee Jehangir: Who appoints these Associations?

Nawabzada Muhammad Liaquat Ali Xhan: It is the Chancellor who recog-
nises them, . :

Babu Kailash Behari Lall: [ do not rise to speak for or against the argu-
ments advanced by my Honourable friends Rao Bahadur Siva Raj or Nawabzada
Liaquat AH Khan. Tley can be taker care of by the experts on the Govern-
ment Benches. To me 1t seems tha{ these arguments are devices to suprort
the main pillar of the amendment. I think it is only for the love of commu-
nalism which is innate in these amendments that they have been put forward.
My main purpose of standing up is to condone my friend Maulana Zafar Ali
Khan, or rather to counsole him. He¢ bas been weeping over the whole situa-
tion. He has said having made a nafion of us and given us communal re-
cognition and the con:munal award, how does it lie on you, my sweetheart,
that you now kick us in this way and leave us in the lurch. But I would ask
my friend, Maulana Zafar Ali, to take a lesson from the Government ride.
He has said that they are all communal representatives there—Sir R. Mudaliar
for the Hindus, Dr. Ambedkar for the Scheduled Castes and Sir Sultan
Ahmad for the Muslins. But has it ocrurred to him that when they vote
they are neither Hindus nor Muslims. They vote as the Government of India.
Cannot you therefore take a lesson and see that you become the real people
of India, the real naticn of India and that what you represent is the real-
thing. T do not say that they will not err. If they do, I will be with vou
and tell them that you are not really representing the interests of the Indiaa
nation and you do nol deserve to be our sweetheart. That is the lesson vou
should learn from the sweetheart.

Sir S8yed Rara Ali (Cities of the United Provinces: Muhammadan Urban):
8ir, in supporting this amendment I would invite the attention of the elected
Members of this House, and T have particularly in my mind my Hindu friends,
to a very important aspect of the questien. It was on the 1st October 1906
that a very represeniative deputation of the Muslim community waited on Lord
Minto at Simla and presented an address in which the grievances of the Muslim
community with reference to representation were set forth. Shortly after that,
the question was: What is the actual demand of the Mussalmans? The Mussal-
mans no doubt wanted the representation of their own community. The im-
portant question was whether that representation which was to be conceded
to the Muslims should be by reservation of seats or by setting up separate
Muslim electorates. ,I do not want to go through the history of the whole
question, but the two important aspects are: You could  give representation to
t.hq Muslims by reserving seats for them, or you could set up Muslim electorates
wluizhhwoultc)l elect Muihlm re(!i)resentatives,

ave been s careful student of what has been going on i .
I believe today '{he Posxtion iss this. So far as our Hinfiu fSiends";r:u;o:g::;gr{
they have no objection to reservation of seats, but they have a strong objectier
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to the Muslims securing representation through Muslim electorates, which is
known as separate representation through separate electorates. But in mos$
of these amendments, of which notice has been given by my party be it noted
by the Government Benches and my Hindu friends that generally, we have
contented ourselves with securing Muslim representation through reservation of
seats. That has been the outlying prmciple of the amendments tabled.

1 for one should have thought that the line that we have taken up was one
which would commend itself wholeheartedly to those patriotic Hindu friends
who take objection to Muslim electorates because it leads to friction between
community and community or nation and nation. This is one of those amend-
ments which seeks to do no more than secure Muslim representation. May I
ask what possible objection my elected Hindu Members can possibly have to
that course? In this connection I listened carefully to the speech of my
Honourable friend, Mr. Kailash Bihari Lall who spoke also on the last amend-
ment. Well, the line generally taken up by a very small fraction of the Hindu
community is this: Why content yourself with a number of seats? My answer
is simply this. We are guided by history. What has been the history of
elections in the variops provinces? With the exception of the late Honourable
Nawab Saiyid Muhammad who was returned to the late Imperial Legislative
Council by a joint electorate in Madras—and it must be remembered he was an
ex-President of the Indian National Congress—there is not a single Muslim who
was returned from any of the provinces to the late Imperial Legislative Coun-
cil ‘dyring a period of 25 years. May I ask Mr. Kailash Bihari Lall how many
Muslims have actually been elected by the registered graduates and returned to
the Patna University Court?

An Honourable Momber: Never more than one.

Mr. Kaflash Bihari Lall: In the Patna University - there is no- spirit of
communahsm.

Some Members on the Muslim League Benches: Ah! )

8ir Syed Ragza Ali: If there is a reply I wait for a reply. But if there is
noreply . . . ...

Mr. Kailash Bihari Lall: I have given a reply.

Mr. Jamnadas M. Mehta: What is the question?

Sir 8yed Raza Ali: May I put the question to those Honourable Members
who come from various other provinces, without repeating the same? This is
the position. This is an amendment that should commend itself to every pat-
riotic Indian, whether he is a Hindu or whether he is a Muslim. You have no
objection to reservation. That is your offer to the Muslim League. You
strongly object to the two-nation theory. You strongly object to Pakistan and
you say that we should be content with reservation of seats. - Here we are ask-
.ing for reservation of scatg and yet you deny that to us. Is that justice? I do
not think I need address any word of appeal to the Government Benches be-
cause I am afraid their minds have beer made up.

Mr. J. D. Tyson: ‘I should be sorry if in the eyes of my Honourable friend,
S8yed Ghulam Bhik Nairang, whose good opinion I greatly value, I have fallen
from grace. (Interruption.) I understand that I have only just fallen from

race.
¢ An Honourable Member: Only temporarily.

Mr. J. D. Tyson: A large part of his last speech and the greater part of his
previous one were devoted to me personally. If it were not that I do not wish
to run the risk of putting Honourable Members opposite on their mettle, I
should be tempted to refer to an old saying which points to the inference to be
drawn when the lawyer on one side attacks, albeit very co,;irteously. the
5 re spokesman of the opposite party. This amendment is exactly in line

i with the previous ones and I very much regret that neither to the
courteous attack of Syed Ghulam Bhik Naireng nor to the blandishments of
Maulana Zafar Ali Khan ean I yield. '
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- Mr, President (The Honourable Sir Abdur Rahim): The question is :
“That in cleuse 16 of the Bill, to clause (4) of Statute % in_the proposed Schedule, the
tellowing be added at the end: . .
‘at least three of whom shall be Muslims’.”

The Asfembly divided :

AYES—21.
Abdul Ghani, Maulvi Muhammad. Murtuza Sahib Bahadur, Maulvi Syed.
Abdullah, Mr. H M. Nairang, Syed Ghulam Bhik.
Azhar Ali, Mr. Muhammad, N Mr M d
Bhutto, Mr. Nabi Baksh Illahi Baksh. auman, M. uhammad.
Choudhury, Mr, Abdur Rasheed. Raza Ali, Sir Syed, -
Choudhury, Mr, Muhammad Hussaig. Shahban, Khan Bahadur Misn Ghulam
Essak Sait, Mr., H. A. Sathar H, Kadir Mu}lammad. ’
Ghiasuddin, Mr. M, Siddique Ali Khan, Nawab. .
Kamgluddin Ahmad, Shams-ul-Ulema. Umar Aly Shah, Mr,
Lalljes, Mr. Hooseinbhoy A. Yamin Khan, Sir Mubammad.
Liaquat Ali Kban, Nawabzada Muham- | Zafar Ali Khan, Maulana.
mad. © Zia Uddin Ahmad, Dr. Sir.
NOES—38.
Ahmad Nawaz Khan, Major Nawab 8ir. Maitra,” Pandit Lakshmi Kanta.

Aiyar, Mr. T. 8. Sankara, -
Ambedkar, The Honourable Dr. B. R.
Banerjea, Dr. P, N

Maxwell, The Honourable Sir Reginald.
Mehta, Mr. Jamnadas M.

Benthall, The Honourable Sir Edward. Miller, Mr. C, C.
Bewoor, Sir Gurunath. Mudaliar, The Honvurable Dewan Baha-
Chapman-Mortimer, Mr, T. dur Sir A, Ramaswamj.
Chatterji, Mr. 8. O, Noon, The Honourable Malik Sir Feroz
Daga, Seth Sunder Lall. Khan. :
Dalal, Dr. Sir Ratanji Dinshaw. Pai, Mr. A. V,
Dalpat Bingh, Sardar Bahaduy Captain. Raisman, Phe Honourable Sir Jeremy.
Haidar, Khan Bahadur Shamsuddin. Richardson, Sir Henry.
Imam, Mr, 8aiyid Haider, Roy, The Honourable Sir Asoka Kumar.
James, 8ir F. E. Sant Singh, Sardar. ) -
Jawahar Singh, Sardar Bahadur BSardsr | Sargent, Mr J. P.

8ir, Spear, Dr. T. G. P. .
Joshi, Mr. D. 8. Spence, Sir George.
Kailash Bihari Lall, Mr. Sultan Ahmed, The Honourable 8ir.
Khare, The Honourable Dr. N. B. Thakur Singh, Major. '
Lawson, Mr. O. P, N Trivedi, Mr. C. M.
Mackeown, Mr, J. A. Tyson, Mr. J. D,

The motion was negatived.

8ir Henry Richardson (Nominated Non-Official) : Before you rise, I have a
request to make. As I understand the position, any pusiness left over from
today is to be taken on Monday.. We understood that Monday and Tuesday
were the days which would be devoted to the food debate. Therefore, the food
debate will have to suffer if the time is occupied by the rest of the business left
over from today.- We in this Group say that the food debate has become not
only urgent but immediate and nothing less than two days should be devoted to
it. Unless, therefore, the Leader of the House can give us some statement of
assurance now that the food debate will take place on Monday and Tuesday and
that two full days will be devoted to it, we request you to ask the House to
git tomorrow, which we are prepared to do and we are prepared also for a night
sitting if necessary.

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural) : I entirely agrée with the suggestion made by Bir Henry Richardson™
as also about the food debate. I wish to say that- this special Session was,
allotted to us after I had moved my motion in that respect, for the purpose of
oconsidering the war situation and the food situation and such circumstances as
arise out of the war. We asked for it and we got it. Last year we had no
Bession in July. The legislative business that has been brought in may be con-

. gidered but I think the war situation and the food situation and such things as
atise out of the war should certainly get primary and full consideration and
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these must therefore be taken into consideration in this special Session which
I repeat has been specially Summoned for that object. _

r. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): We
are of opinion that precedence should be given to the food situation,which,-as
‘my Honourable friend has said, is not only urgent but immediate and not less
than two days should be given to that. As regards the other matters, 1 am
in the hands of the other Parties and the Leader of the House.

Nawabgada Muhammad Liaquat Ali Khan (Rohilkund snd Kumaon Divi-
sions: Muhammadan Rural): As regards the question of the food debate, I
suppart the proposal that has been made by my Honourable friend the Leader
of the European Group. We are definitely of opinion that the food debate
should take place at the earliest mnoment and that two full days at least should
be allotted for this purpose. As regards the suggestion of my friend for sitting
tomorrow, I am afraid some of our members have already made commitments
and as the Delhi University Bill is a;Bill which concerns the Mussalmans
vitally, I hope that it will not be insisted that the House should sit tomorrew.
As regards having a night session, I am prepared to have a whole night
session. .

The Honoursble Sir Sultan Ahmed (Leader of the House): B8ir Henry
Richardson wants a day sitting tomorrow and he is also prepared for nocturnal
transaction of business but so far a8 we are concerned, we are entirely in the
hands of the House. We are prepared to come tomporrow and day after
tomorrow but one thing is certain. We do not want to go bevond Thursday
next week. We made it perfectly clear to the House when the Session was
extended that two days will be given. to the food discussion, provided we can
go through the legislative business. I think the position was made perfectly
clear to the House and on that assurance I stand. If the legislative business
is finished early on Monday, we will hayve a day and a half. (An Honourable
Member: ‘‘That cannot be.”’) If that is so, I am afraid we can do nothing
at present. : ’

Dt. P. N. Banerjea: The food question is most important.

The Honourable Sir Sultan Ahmed: It is certainly very important. We
fully realise it. There is absolutely no doubt about it and it is because of that
we extended the Session. It is because. of that we wanted to have a full dis-
cussion. The Food Member is very anxious to listen to the views of the Mem-
bers of this House and he is also anxious to give a full story about the food
position. The difficulty is this. If the legislative business is not finished, 1 do
not see how we can manage to have two days for the discussion of food. Under
these circumstances I would respectfully suggest to the House not to sit
tormorrow and see if we dannot conie to some arrangement on Mondsy by which
the legislative business may be finished as early as possible. We are as equally
anxious as the other Members of the House to have a full discussion on the food

* question. The whole country is looking forward to the discussion'in this House.
We cannot, however extend the Session further. We have been here for a long
time and we have given four days extra, so that all these questions may be
discussed. The legislative business has to be gone through and we cannot
agree that the rest of the business should be shelved. )

Mr. President (The Honourable Sir Abdur Rahim): I i it i
the desire of the Hgouse to sit tomoei'row. }: Itake it that it is not

(Voices: ‘“No’’.)
;tarrxlc'lhere‘ is no general desire to sit tomorrow. The present arrangement will

! . )
The 'Assembly .then adjourned till El O ‘
oth August, 1948, jorme even of the Clock on Monday, the
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